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[Mr. Deputy Chairman] 
Is it the pleasure of the House that pet-

mission be granted to Shri Bhagwat Dayal, 
Shri M. R. Shervani, Shri M. C. Setalvad and 
Shri K. Sundaram for remaining absent from 
all meetings of the House during the current 
session ? 

(No honourable Member dintnted) 

MR. DEPUTY CHAIRMAN: Permission  
to remain absent is granted. 

MOTION RE STATEMENT MADE BY 
THE HOME MINISTER IN THE 

RAJYA SABHA ON APRIL 27, 1970 ON 
THE SSP DEMONSTRATION NEAR 
PATEL CHOWK ON APRIL 6, J970. 

THE LEADER OF THE OPPOSITION 
(SHRI S. N. MISHRA) : Mr. Deputy  
Chairman,   Sir, I  rise to move— 

"That the statement made by the Home 
Minister in the Rajya Sabha on April 
27, 1970, be taken into consideration." 

Sir, it is with great pain and sorrow that I 
have to refer to the happenings on the 6th 
April relating to the massive SSP 
demonstration that was organised on the first 
day of the National Week. We in this country 
since the Jallianwala Bagb days celebrate the 
National Week commencing on the 6th April. 
It is indeed ironical that the incidents that 
took place in and around the Patel Ghowk 
coincided with the 6th April. That naturally 
recalls to our mind the atrocities that were 
perpetrated in Jallianwala Bagh during the 
days of the Biitish imperialism. This 
happening had stunned the entire country. 
Nothing more shocking, nothing more 
inexpressibly sad or outrageous had happened 
as I shall seek to establish a moment later, in 
the course of our history after independence 
than this incident. ugh its dimensions may not 
be very large, the implications of it would 
indicate that never even during the days of 
the British imperialism could such a thing 
have happened or have been allowed to 
happen^ within the ken of Parliament. This is 
remarkable and therefore, it becomes very 
sinister that this thing happened within the 
ken of Parliament within a stone's throw from 
Parliament. And there was absolutely no fear 
or no sense of restraint on the agencies 
•which    dealt   with    the   situation   thee 

sfiite of Parliament  being: in sessicn-in 

spite of at least one of the Houses of 
Parliament being in session only at a few 
yards' distance. Parliament is the sentinel ol 
our nation; it is the symbol of vigilance of our 
nation. Parliament is the watch-tower of the 
nation. And if this thing could happen within 
the ken of Parliament you can imagine what 
would be happening outside the ken of 
Parliament. And that is the sinister 
implication of it. Not that when we mention 
about an honourable Member of Parliament 
being involved in this we claim any 
superiority for him in relation to other 
citizens. Many a time it has been heard that 
Members of Parliament claim a kind of 
superior citizenship. That is not a fact. 
Members of Parliament are servants of the 
nation. And if those who are in charge of 
making the law and also seeing t0 the extent 
possible the administration of the law, can be 
made victims of the most brutal attack, you 
can imagine what wculd be happening on the 
poor masses of India. 

The sinister implication of this, again, is that 
this has been done by an agency of the 
Government and this indicates a kind of an 
organised attack on a procession. And what was 
the procession about? The procession was for 
ventilating some of the most legitimate 
grievances of the people. The procession, the 
demonstration, related to the economic 
demands, and they wanted to present a charter, 
an economic charter, to the Presiding Officers 
of the two Houses and, may be, also to the head 
of the Government or the head of the State. But 
they were not allowed to do that and so they 
assembled in that area where many times we 
have heard there has been a prohibitory order in 
force, which I must says, has been observed 
with consideration for the convenience of the 
Government. This point I can never fail to 
emphasise that although this prohibitory order 
has been in force or is said to have been in force 
since the anti-cowslaughter agitation, it has no< 
been enforced by this Government with the 
impartiality with which it ought to have been 
done. The Government never squarely faced 
this question. We know the kind of reply that 
has been givfcn by the Government and the 
way in which the Government has been able to 
get away with it. But after November rg66, 
though it has been supposed to be in operation, 
there have been cases where the Government 
has been instrumental in aiding and abetting 
demonstrations and processions organised 
within the area in I which the prohibitory order 
is supposed t0 
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be in force. And  herefore, you found that only 
about six or leven months back there was  a   
demonstr. tion     here  during  the course of 
which t ere was some kind of an assault on   
some vlembers of  Parliament. But    the   
Gover iment never took notice of that.   We 
also recall   to our mind that when       the   
Wc  king      Committee   was meeting in    7,     
Jantar Mantar Road in November   last,   lome   
important   leaders of  the country v ere 
assaulted and pushed about and   the     olice  
was  standing   by. This  happened    vilhin    
the  ken   of   the Parliament and t) erefore it is 
a most serious thing   and   this    
eraon&ration, as will be pointed out in det lil 
by some friends a little later, wanted to 
ventilate the    grievances of the people wi< 1   
regard to their economic problems an I so on.   
These  were the problems of prii es.    What 
was there to fear about, I      eally do not 
know. The grievances relate I to the problem 
of unemployment which   s becoming so 
explosive that now it is bee ming difficult for 
member of the Governn -m to address 
meetings. The other day si Tie hon. Members 
of this Government wa ted to address a 
meeting at   Patna    and    they  simply   could   
not do   so    because   Bihar   is   afflicted 
with the problem   of educated   
unemployment in a very large rr   a; ore and 
2200 engineers seem   to be un m ployed  at  
the present moment.    They wanted to  
highlight all these problems. ] light be there 
would have been   certain p   itical   problems 
too and these related to   Tc clanger to   
democracy, the way in   whi h democracy was  
sought to   be  throttled    yet  it is this 
procession on which attack  were made by an 
agency of the Govermr, w . I must make it  
clear that I am    not one of those who would-
like to roundly 1  it cise the police and  yet I 
must say because the police is also  an 
important   win       >f    the   administration I  
would not   li  e  to find fault with  them 
everywhere.   M y be on   many occasions 
they have to fi IC ion under most trying 
circumstances a id under great strain but here 
is an install e where we have not come across   
a   singh    thing  which      has   been pointed 
out fro a    the side of the agency which might 
ha 'e Justified the action   they took   on   that 
occasion.   We do not find even prosecutit 13 
having been    launched against tlje per ons on    
whom the severe assaults were m d«.   If they 
had committed certain crimes ( ie: 1 there 
should have been prosecutions la  uc hed. But 
we do not find any prosecutioi 5 having been    
launched. On  the face of t,  that indicates that 
there were no tenab e  charges     against     
lion. Members      wli »     had    to    be    
victims of the Police    issault.    I   would   
like   to have information   from   the   
Government 

as to what are the reasons why prosecutions 
have not been launched and yet they were 
subjected to such serious assaults which 
many of us have seen with our own eyes in 
the hospital where they were laying and even 
now a standing symbol of it is there in the 
person of the hon. Member Shri Rajnarain in 
this House. So I submit that there does not 
seem to be, on the face of it, any kind of 
crime which could be imputed by the 
Government to these persons who were 
supposed to be the leaders of any kind of 
demonstration which, it was feared, might 
have done some harm to the Government or 
to any property of the government. I do not 
really know. Therefore everyone of us feel 
very much concerned about the implication 
of this incident. You would remember that 
after the Jallianwala Bagh case, Dr. Rabin-
dranath Tagore had said that that was the 
monstrous progeny of a monstrous war. I do 
not want to use any such strong words but 
there is a similarity that I shall point out. 

 
SHRI MAHAVIR TYAGI (Uttar Pradesh) 

: I hope you are representing the views of the 
Party  .   .   . 

SHRI S. N. MISHRA: Rabindra Nath 
Tagore had characterised that Jallianwala 
Bagh as the monstrous progeny. 

 

SHRI S. N. MISHRA : I really do not 
know. We have a remedy to any other person 
but not to Mr. Neki Ram. I was saying that I 
would not like to use such a strong word and 
yet I must say that it is the most monstrous 
act that could have been perpetrated by any 
agency of the Government and particularly 
the Government which calls itself to be a 
democratic civilised Government. I may 
again say that I am not brought up in a 
tradition in which I would blame an agency 
of the Government. I should rather blame the 
political element which runs that agency and 
that is the most honourable code i'or us to 
follow. It is not the police 
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[Shri S. N. Mishra] 
with which we have to find fault so much 
because after all when [ was mentioning that it 
happened within a stone's throw of Parliament 
House I also wanted to add that it happened 
within a few yards from the Central Secretariat 
which is supposed to be in charge of the police 
administration here. Parliamentary tradition 
demands that we should demand the head of the 
steward of the Government or administration 
and we should not demand the head of an 
individual officer particularly. This should be 
because so of the fact that the whole matter has 
been remitted to the care of a judicial enquiry. 

SHRI MAHAVIR TYAGI: Why do you 
demand the head when you have lost a foot 
only ? 

SHRI S.N. MISHRA: I am speaking 
figuratively. I am not demanding actually the 
physical head of Mr. Chavan, the Home 
Minister, but it is in the parliamentary tradition 
that we should demand the head of the 
Minister. We should not demand the head of an 
individual officer and there are special reasons 
here for doing so. That is what [ wanted to es-
tablish. We remember that in this very city of 
Delhi atrocities were perpetrated in 
Indraprastha Estate only about i£ years back. 
After hat one thought that things would be 
corrected and there would be a better crowd 
management by the police, better management 
of demonstration and other kinds of rallies 
organised heie by the various political parties 
almost on the basis of one per day but wliat 
happened after the Indraprastha incident ? 
There was a non-official committee appointed 
on that occasion and it consisted of Shri Pursl 
ottamdas Tricum-das and Shri Justice Sarjoo 
Prasad. What did the hon- Home Minister say 
on that occasion? I would draw the attention of 
the hon. Home Minister to the observation he 
had made on that occasion. He had said : 

"I  have read it particularly   .   .   ."— 
(That is   the Puvshottamdas   Tricumdas 
Committee   report—) 

and find that the basic conclusions of 
the Enquiry Committee of the non-
officials and of the Deputy Commissioner 
are the same—that the police entered the 
Indraprastha building unjustifiably and 
that without discrimination they used 
force." 

These are the words used by the hon. Minister 
with regard to the report of the non-official 
committee which was appointed 

to go into the Indraprastha Estate incidents. 
May I repeat so that he might reply to it later : 

"The police entered the Indraprastha 
building unjustifiably and that without 
discrimination   they used force". 

That was the conclusion of both the Deputy 
Commissioner and also the non-official 
committee that had gone into this matter. What 
has the Home Ministry done after this 
incident? That is the real point to be 
considered and therefore I say that the 
responsibility rests squarely upon the Home 
Ministry although its agency might be blamed 
and is bound to come in for criticism and 
blame on this occasion. 

Now, after having said this, the approach 
was also indicated by the hon. Home Minister 
on that occasion. And what was this approach ? 
The approach was that "the question of 
Indraprastha and what the police did there 
cannot be considered in isolation) because the 
police acted in a certain developing situation 
that very day, and that certain developing -itua-
tion in Delhi was also part of what was, 
happening in the entire country." Now if that is 
the justification which is provided, then there 
would be endless justifications for this kind of 
incident that has taken place in Delhi. The 
conclusions of the hon. Home Minister were 
the same as those of the non-official committee 
or of the Deputy Commissioner, but he came 
with a kind of justification for this that this has 
to be explained in teims of a developing 
situation inside the country as well as in Delhi. 
Now the situation in the country. Mr. Deputy 
Chairman, is developing in such a way that 
there is violence in the air everywhere. But 
what does >t lead us to? Does it lead us to this 
that in Delhi itself we should be a witness to 
such scenes of atrocities and excesses as we 
have seen here ? Now, after that incident, it 
was also made known to us that the police 
would be given training in better crowd 
management. What has happened to that ? In 
fact, we learn that a good deal of money was 
spent on that. 

Now here we have come to know from those 
persons, who were involved in this, that the 
assault was made when the meeting was 
dispersing- I would not like to go into the 
details of that just now. Otherwise, it may be 
said that it Would prejudice the course of the 
inquiry. And yet. Sir, certain facts, only plain 
and hand facts, have to be mentioned for the 
information of the House and also for those 
who might be concerned with this a little 
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latter. Now, w ta\ we came to know was that 
when the neeting was dispersing the assault 
was ma< e. If they were supposed to have 
come ir a procession in a prohibited area the 
., probably the much better course vv s to 
arrest them than to subject them t* such 
inhuman treatment, as was done on hat 
occasion. That is what baffles us com]: .etely 
and really it is just beyond us wh> it was not 
thought necessary to arres these persons 
instead of beating them o mercilessly. That 
point has never be< i explained to us. And 
we have also 'ornc to learn that when only 
five or s x persons were there that the police 
en erc-d the area and some of these per ons 
were heavily belaboured. It v\ is not any 
crowd at the time; only five or six persons 
were on the dais. So, wha I want to say is 
that we do not know what Was the occasion 
about which i ould be said that some such 
action 1 ad been taken with any amount of ji 
itification. However, the whole matter ivould 
be gone into by the Commission <    Inquiry. 

Now,    Mr.   Deputy   Chairman,    many 
hon.    Membi   s    might    shake    in    their 
shoes that w<  might  tread upon   the delicate 
ground t > be covered by the Commission   of 
Inqu  y.   But the House would be quite    
compe ent    in     going     into    the adequacy 
or   nadequacy of the terms of reference. Ml  ' 
I suggest that the terms of reference cf l lis  
inquiry are not adequate for the purpr e ? Now 
the first thing that they    mentio    in these 
terms of reference is "the courS'   of events 
arising out of the procession    t  km    out by 
the Samyukta Socialist Part   and particularly 
the incidents in   and arou; d the Patel    
Chowk". Now, may I   subn   t that it is not 
only arising out of the p occssion    taken out 
by  the j S. S. P.   anc  the incidents in and 
around the Patel    ( bowk? The procession 
had started mud  earlier. To which procession 
does it refer   r    And then   there was also the 
meeting    t Patel   Chowk. Now,   probably  
the ct itention  from  the other side is that the 
v, 10'e thing started when   the meeting was 
bung held there, it did not start with   t e 
procession.   So why has it been    strict!      
confined to the procession and Why 1^ it not 
been   mentioned—the meeting? A >h >ugh it 
may be submitted by the Gov< rmnent that it 
relates to all the incident;! in   and around 
Patel  Chowk, yet,   if it hs I been thought fit 
to mention specifically t ie procession,   we 
should have thought tha       nun    the judicial 
point  of view, it woild have been  much better 
if ' the meeting was also included in   this first 
I 

term of reference. That is the point   which is 
being mentioned  by some of the hon. Members 
who   were   involved  in     this incident. Now 
the second thing which  I would like to mention 
is that in   the terms-of reference it is said that 
the death of Mr. Behari     of Barabanki     could 
have  been caused as a result of the use of such 
force. I  really   do  not  understand    the   justi-
fication    for   the   word    'alleged'    here. I    
would come to that.     If    the    word 'alleged'   
is justified there, then the word 'alleged'  should 
have been justified in   the context of the 
injuries also caused to  Members of Parliament 
among others. Now it may    be that even    the 
point of injuries caused may be inquired into by 
the Commission   of Inquiry.   And yet,   it has 
been as clear as noon-day  that the injuries were 
inflicted on    the members of the demonstration    
by some agency,    may be    the police.   And 
that has been indicated here. New therefore, if 
you have not found   any justification   for using 
the word 'alleged1 in   their case, I   realiy do 
not know why the word   'alleged'   has been 
used in   the context of the death    of Shri     
Behari    of Barabanki. I    really do not quite   
understand it.   And it is quite plain   to us, be-
cause his death   followed just a few hours after 
the incident and it was the result of the beating. 
So I really do not understand why the 
formulation is like this.  And then, Mr.   Deputy   
Chairman,   the third thing which has been  
mentioned in  the terms of reference is "the 
justification    for the use offorcebythe police." 
Now, to my   mind, it should have also included 
the words 'or otherwise'; it should have read : 
"the justification   or   otherwise".    You   are   
putting it in    a positive way like this "the 
justification    for the use of force by the police', 
and that   includs   a positive indication-   If it 
should have meant that you wanted   to  take  a  
neutral     stand     with regard to  that,  it  
should have been  "the justification  or    
otherwise for  the  use   of force by the police".   
But that is not   what is mentioned in the terms 
of reference. 

Now, Mr. Deputy Chairman, I would like to 
say a few words with regard to the actions that 
have been taken by the Government. I must 
thank the hon. Home Minister that some 
action, as he had promised in the other House, 
has been taken against some officers, who had 
been directly involved in this matter. He men-
tioned yesterday that actions have been taken 
against tw> officers. But may I say that the 
officers selected happen to be so humble that it 
does not satisfy us at all? Again, as I   have 
been saying,   this is the 
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one should be extra careful but I must say that 
there are certain things which ought to be pointed 
out. If I differ with regard to a person appointed, 
if I had a different  opinion about the objectivity 
or impartiality of a person who is supposed to 
constitute a Commission  of Inquiry   I am  
perfectly competent to come before the House 
and say that I differ with this kind of appointment 
and there would be nothing wrong in it although    
the Commission    of Inquiry had been 
constituted.    These are aspects which have to be 
brought to the notice of the House. However, I   
do not have anything to say about the person 
appointed; he  does command the   respect   and  
confidence of all of us. Let there be no doubt 
about that. But the terms of reference with which 
he is going to be confronted might hamstring him 
and he would not be able to go into the political   
aspect of the matter. I   am  not referring to the 
lower level   of politicking or the lower level of 
politics but I am only speaking about the political  
element in the Administration      which   to   my   
mind   is utlimately responsible for this.   If that is 
not done I think that the whole purpose of the 
enquiry is  going to be frustrated. We are not 
interested in   having   in   the net of the judicial   
inquiry   an ASI or a policeman   or  a  constable.   
Because  this happens to be    the  responsibility    
of  the Central     Government      and      this     
has happened   within  a stone's  throw of the 
Central Secretariat we have to place the 
responsibility    on    them although I must say   
that   the hon.   Home   Minister   has been    
working to    under    very    difficult 
circumstances, unenviably difficult circumstances 
from which he could have extricated himself but 
of which he has chosen   to be a captive.  
Therefore what do we find ? Within   a few hours 
a judicial inquiry was announced but not by the 
hon.    Home Minister. Although    he has got    a 
very pleasing voice and  he could  have  made the 
announcement to the entire satisfaction of the  
other   House,   the   announcement was chosen    
to be made by the    Prime Minister    herself.     
Now    I    really    do not know why it is so.    If 
.1      have an occasion    Mr.    Deputy Chairman,  
I will deal with the    "presidentialjsation" of the 
office of the Prime    Minister.    This is a trend 
which is in evidence. This happened in   some 
other countries also.   During the Macmillan I 
egime in the United Kingdom this happened and 
this is happening in this country     also.     When     
any    important announcement   is to be   made—
and  here Shri  Y. B.   Chavan  is  important  
enough to have made this   announcement—it is 
the Prime Minister who makes it.    It was [ the 
same story with   regard to the location 

which   has been    ulijected to this brutal assault 
but all the  ia id-picked leaders have been  
involved       /ithout  any    exception. A person   
like ra   cin claim   to know all the  leaders  and  
even some     inapoi tant workers of the S!S I' 
because we had worked together  for  dec des,     
for  two  to  three decades;  we had worked in  
the held and we had worked s  le by side earlier 
during the independence movement and we   
know many of  them.    None  of the   innportant 
leaders   has   beei     spared   The Chairman of    
the   Samyuk a   Socialist    Party   was 
subjected      to      tins    assault;     I     came to 
see  him  in     ie   dispensary  of Parliament.    I 
saw   t  ;>i    the    Chairman   was assaulted;    
the    General    Secretary   was assaulted. I   had 
an occasion   to visit him soon   after this i  ci 
lent in the Willingdon Nursing Home a id I 
must tell you that I cannot describe    adequately    
the kind of injuries he had i tctived all over the 
body. Mr.   George   F rnandes   is   the   
General Secretary    of tl -•    party.    Mr.    
Deputy Chairman,    the persons involved were 
all top Members o   P irliament whose photos 
appear eveiy m rring in   one   newspaper or the 
other, wh >sc utterances appear every day in     
the  n w;papers.  Not  that  they are non-entities   
ncl one cannot say that the police did not 1 jow 
them.   They happen to be importan   Members 
of   Parliament and I   am   em ihssizmg their 
importance not from     the   >o nt of view of 
claiming any superiority   or them in  the eyes 
of the law,    I    am   o ly    emphasizing   so   
that the  police   cou d   not  say  that they were 
not  impoiant    ta lers  of  the   party   and 
therefore they < >ud not try to be circumspect 
or carefu  in  this matter.    So  what ' I   am   
suggest] ig  is   this  if   you   find   a 
constellation o) ;ii cumstances like this that the   
party    in', jived   is   of a    particular character 
and   h£ t all   the leaders of the party have be> i   
ubjected to this assault, what is the co elusion   
which you would be driven   to     The 
conclusion   would be that there has  been some 
invisible hand behind this  a d it is not the police 
by themselves.    Acer all   the assurances that 
have been give    in the wake of the  Indra-
prastha incidc ft  one would have thought that 
the Gove; ftment here would be more careful in 
seeii j to il that   such incidents did   not   occm   
again in  future.   So  my humble submi? ion 
would be that the terms of reference s iould 
have included to what extent the poli ical 
element in the Administration has be n -
esponsible for this. When I stress the 
inadequacy of the terms of reference I particn 
lary want that this  should also be incluc :d   
Many a time some hon. Members advi e us to 
be extra careful and in fact it is nee ssary that 
injudicial matters 
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[Shri S. N. Mishra] of the steel plants also.   
That also highlighted this phenomenon which I 
am referring to, the presidentialisation of the 
office of the Prime Minister. 

It is indeed a dangerous trend which is in 
evidence in this country—the location of a 
steel plant has to be announced by the Prime 
Minister and not by the Minister concerned 
and the location of the petro-chemical complex 
and refinery just on the eve of the PGC 
meeting in Assam in Gauhati has to be 
announced by the Prime Minister. Now, this is 
what is happening and that has taken place 
here. My fear is that the hon. Home Minister 
would not be allowed to create conditions in 
which the enquiry would be made with the 
utmost amount of impartiality and objectivity. 
There would be interference from some 
persons. Therefore, I have tried to stress this 
aspect that the announcement has been made 
by some other person. I submit that this motion 
should receive the attention of the House. 

SHRI S. D.   MISRA:   All   credit to 
her and discredit to the Home Minister. 

MR. DEPUTY CHAIRMAN : Order, order. 
Let him   complete his speech. 

SHRIMATI      YASHODA      REDDY 
(Andhra   Pradesh)  : They want to eliminate 
everybody opposed to them. 

SHRI S. N. MISHRA : If he is a willing 
victim,  what can you do ? 

SHRIMATI YASHODA REDDY: We 
cannot do anything more. 

SHRI S. N. MISHRA : Now, I would not 
like to carry on further; only a word more and I 
will have done. I would like to submit to you, 
Mr. Deputy Chairman, that it does seem to me 
that this incident is going to be of a far-
reaching character in , the history of 
democracy of this country. In some of the 
States we have seen that when some such 
incidents have taken place, there has been a 
definite catastrophe in that State, the fall of the 
Government itself. I have seen that myself in 
my State, although at that time I happened to 
be associated with the party which constituted 
the Government then. At that time also some of 
the important Jeaders of the Opposition parties 
were belaboured in the lawns of Patna, and 
.after that what happened was there for all of us 
to see. Now, this incident, which has 

taken place here in the city of Delhi, is going to 
prove to be of a very far-reaching consequence 
and I have no doubt that after this incident we 
will have to give much more thought to the 
problem of saving democracy in this country. 
This is organised violence committed by the 
Government, but it may not be so in the 
judgment of the Commission of Inquiry— I 
may be wrong I do not know—and this has 
been done. This is an example of organised 
violence committed by an agency of the 
Government and, therefore, it portends ill for 
democracy. That is what we have seen in some 
of the States. In fact, the Galling Attention 
Motion which we were going to discuss this 
morning was also going to highlight some of 
the problems which had been created by some 
people there. So, I would like the Government 
to consider the serious implications or 
repercussions that such incidents are going to 
have on democracy itself. It is not a question of 
a party that is involved in this. The entire nation 
has been shaken because of this incident and 
every body has began to fear that democracy in 
this country is escaping the final collapse by a 
hair's breadth. So the feeling is that this 
Government should not be allowed to remain in 
the saddle. 

Thank you very much. 

The question was proposed. 

SHRI NIREN GHOSH (West Bengal) : Sir, 
I   move : 

"That at the end of the motion, the 
following be added, namely : 

'and having considered the same, this 
House views with grave concern the 
happenings of April 6, 1970, in 
connection with the S. S. P. demon-
stration in and around Patel Ghowk in 
Delhi." 

The question was proposed. 

MR. DEPUTY CHAIRMAN: The motion 
and the amendment are before the House. 
There is a large number of speakers who 
would like to speak. I think the hon. Home 
Minister would like to speak at about 5.15. So, 
we hav^ got very short time at our disposal. If 
the House wants that a large number of 
Members should be accommodated and they 
should be given a chance to speak, in that case 
every hon. Member will have to restrict his 
speech to ten or twelve minutes. Mr. Rajnarain 
will be an exception because the 
demonstration was in connection with   his 
party and he is a victim   of the 
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1ncident. Thereft e, it will be quite natural to 
show hii I a little more latitude. Therefore, I 
would ippeal to hon. Members to restrict their i 
bsirvations or remarks to ten  or twelve m 
mutes. Mr.   Rajnarain. 

SHRI MULK/ GOVINDA REDDY 
(Mysore) : Sir, ire are all signatories to this 
demand and i e all want to associate ourselves 
with t e amendment that has already been mov 
d )y Mr. Niren Ghosh. 

MR. DEPUTY CHAIRMAN: There are a 
number ofn mes added to the arned-mentofMr. 
Nire-    Ghosh. 

SHRI NIREN 5HOSH: Shall I speak now ? 

MR. DEPUTY CHAIRMAN: You have 
formally moved your amendment. Mr. 
Rajnarain will sp ak  now and then others. 



159 Motions [RAJYA SABHA]       Statement by Home Minister        160 

 



161 Mot m re [ 28 APRIL 1970 ]      Statiment by Hom$ Minister       162 

 



163 Motion re [ RAJYA SABHA J     Statement by Home Minister       164 

 



165 Moti i   c [28 APRIL 1970 ]     Statement by Home                     166 

 



167 Motion re [ RAJYA SABHA ]     Statement by Home Minister        168 

 



169 Mot. n re [ 28 APRIL 1970 j     Statement by Home Minister       170 

 



171 Motion re [ RAJYA SABHA ]      Statement by Home Minister 172 

 



173 Moti :i   e [ 28 APRIL 1970 ]     Statement by Home Minister        174 

 



175 Motion re [ RAJYA SABHA ]     Statement by Hotnt Minister        176 

 



177 Motitn n [ 28 APRIL 1970 ]      Statement by Home Minister       178 

 



179 Motion re [ RAJYA SABHA ]      Statement by Home Minister       180 

 



181 Motitn n [ 28 APRIL 1970 ]      Statement by Home Minister       182 
 

 



183 Motion re f RAJYA SABHA ]     Statement by Home Minister       184 

 



185 Motit    re [ 2 8  APRIL 1970 ]       Statement by Home Minister       186 

 



187 Motion re [ RAJYA SABHA ]      Statement by Home Minister   188 

 



189 Moth    tk [ 28 APRIL 1970 ]      Statement by Home Minister       190 

 



191 Motion re [ RAJYA SABHA ]       Statement by Home Minister       192 
 

SHRIMATI YASHODA REDDY : On a 
point of clarification- I am very-grateful to my 
senior Member, but two things he said. He 
said, we do not want to find fault with the 
police officers I do not want to say anything 
about the police officers.   Please find  out  the 
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THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : The Home Minister will 
intervene at five. He has work later on in the 
Lok Sabha. Mr. Dharia. 

SHRI M. M. DHARIA (Maharashtra): 
While participating in this discussion I cannot 
hide my feelings of distress and concern at the 
plight of my colleague* like Mr. Rajnarain, 
Mr. Madhu Limaye and Mr. George Fernandez 
with whom I have had the privilege to work 
for several years; when I see my own collea-
gues being beaten by the police mercilessly, I 
do feel that there is something wrong 
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[Shri M. M. Dharia] •omewhere, and this is 
indeed a challenge to   the   democratic     
functioning   of  this country. 

Mr. Vice-Chairman, at the outset I would 
say that even though my signature is not there 
on that amendment moved by Mr. Niren 
Ghosh I am a party to that amendment. 
Because I was called outside by some people 
waiting for me. I had to go out. So even 
though it is not signed by me I do stand by 
that amendment and I do feel that whatever 
happened on the 6th April is indeed a matter    
of   grave   concern. 

The political situation in this country has 
been changing very fast and while we are 
discussiong this matter, I feel that instead of 
trying to exploit such a situation for political 
purposes, it would be better if we tried to 
understand the problems that are being faced 
and that are likely to be faced by all the parties 
or at least by some parties who will be In 
power either in the State or at the Centre, 
whatever it is. It is a new confrontation that has 
to be faced. We cannot avoid demonstrations in 
any democratic set-up. And whenever a 
political party feels that public opinion must be 
mobilised over certain issues, that political 
party has every right to carry on peaceful 
demons (rations, and all possible care shall 
have to be taken to see that while they can 
exhibit their feelings or they can demonstrate, 
such merciless beatings or such sort of 
atrosities are not repeated. And here I believe 
that it becomes a matter of concern not only for 
the Government but for all political parties. It 
is the responsibility of the Government to take 
care that the police behaves in a proper way. 
And it is also the responsibility of the 
demonstrating parties to see that no 
provocative attitude is generated. 

Sir, in this case I do not know the whole 
details. But I have heard Mr. Rajnarain very 
patiently. When it was agreed that Section 144 
shall not be broken and that they shall have 
their meeting in the Patel Chowk, I do not 
know what was the occasion for beating Mr. 
Madhu Limaye or Mr. George Fernandez at 
the very outset when they wanted to go and 
see the President or the Speaker whoever it is. 
Of course, as the whole matter is now before a 
Commission  of Inquiry,   I  would  not like  
to 

go into those details. But I do feel that it was 
the duty of the police officers or of the 
magistrate to see that as far as possible no 
provocative atmosphere was generated. And 
particularly, in the case of Members of 
Parliament I do not want any special privilege. 
But is it not possible for the Government to see 
that some inspectors or some responsible 
officers are asked to look after these leaders, 
who are not only leaders but who are the   very  
representatives   of the   people? 

Sir, in a democracy or in a parliamentary 
form of institution, it is not the building like 
Patliament, but it is the Members of 
Parliament, it is the Members of the State 
Legislatures who are important. And if their 
dignity, if, their honour is not maintained 
properly, how can we maintain the honour of 
the parliamentary institutions? It is not only the 
building; it is the spirit which is more material, 
and it is from that point of view that I  have  to  
say  that  it  is. . . 

SHRI BHUPESH GUPTA (West Bengal) : 
Are you referring to the Rules of Procedure ? 

SHRI M. M. DHARIA : I am coming to it 
later on. 

It was possible Sir, to take care of these 
Members. .And instead of beating them was it 
not possible for the officers to straightway 
arrest these leaders and take them into custody? 
Was it not possible for them to detain Mr. Raj-
narain, Mr. George Fernandes and Mr. 
Limaye? And here we agree with the hon. 
Leader of the Opposition. If not, every day, on 
several occasions they have courted arrest. We 
can train our police so that they should know 
that it is not the British Empire that is ruling 
the country; in a free country it must be the 
duty of the police officer to know who are the 
leaders and who are the social workers and to 
see that they are properly taken care of. But 
here it was beating the leaders. It was certainly 
a challenge to the workers for having their faith 
and allegiance in those leaders. It is from this 
point of veiw I feel a time has come for all of 
us to behave in the right way. It is time for us 
to create a code of conduct for this Government 
and also for political parties. There should not 
be an occasion for any sort of provocation 
whereby there could be teargassing or lathi 
charge and what not. 
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Here Sir, againi before lathi charge f have 
not bee able to understand why it is not pos:.i 
th in this modern age, in this modern world, 
with all possible scientific know edge at our 
command to disperse the j iolr without a lathi 
charge. Gould they no disperse the unruly mob 
through power! i! hose-pipes? Should we not 
try that i 'ay? Particularly in the case of the 
"arliament House which represents the vhole 
country and where ultimately people come for 
justice, when demonstrators < ome and try to 
go beyond a particular If .lit is it not possible 
for us to have wa'er supply with all possible 
pressure in or ler to disperse a mob if it    is    at    
all    unruly? 

SHRI BHUPESH GUPTA : Then the lathis 
will be  ui employed. 

SHRI M. M. DHARIA : It is true that lathis 
will be unemployed. But anyway   that    i   iot 
the problem today. 

SHRI KRIS HYN KANT (Haryana) : That  
is   a   w< '.come  unemployment. 

SHRI M. M. DHARIA : Mr. Vice-
Chairman, Sir it is from this angle that I. 
would like tc appeal to this House today not to 
exploit this situation for political purp >ses. 
Today my party may be in p >wer at the 
Centre. But some of the i ch ;r parties are in 
power in some oth« States. While they have to 
face my p r!\- here and demonstrate my party, 
wh Inows. may have to face them in the S ates. 
That fact we cannot forget. 

SHRI T. V. ANANDAN (Tamil Nadu): 
You  want  to  remain  in  power  always. 

SHRI M. N . DHARIA: It is my desire and 
it shall b • my desire that my party should be 
in ] ower also in all the States. At the same ti 
ne I cannot forget realities. T am a pr itician. I 
cannot forget realities. 

SHRI BHl PESH GUPTA : I think you can 
deme istiate in Gujarat. Ahme-dabad   is   a    
,ro>d   place. 

SHRI M. VI DHARIA : Mr. Vice-
Chairman, in that case my party shall have 
also to < k< care that while breaking the law 
we d i not disturb 'he peace and trail quill.'ty. 
If at all we have to remember Gandh;ji -we 
should or we should not may be a point of 
dispute—let us not forget th; t ihe method of 
satyagraha which   was    adopted   by   
Gandhiji   was 

quite a. clear methed. The moment Gandhiji 
wanted to break the law he used to give notice 
to the Government that this would be his 
method of breaking the law. Naturally, 
Gandhij' could mobilise the people in this 
countiy for that very great national struggle at 
the same time. And there was the least possible 
atrocity from the other side. So if at all we 
want to emulate Gandhiji why should we not 
think of those methods or new methods? Is it 
not possible to apply new principles while they 
have these demonstrations? So, Mr. Vice-
Chaiiman, I would like to appeal to all the   
parties   to   think    in   this direction. 

Niow the last point which this House cannot 
forget is this. What was the demonstration 
meant for? It was meant for five basic 
demands. It was unemployment. It was giving 
the right of voting to those who have crossed 
18 years of age. It was for land reforms. It was 
for a Constituent Assembly, and also it was for 
bringing down the level of existence to Rs. 
1,500. These were the five basic demands. 
Now in this country which has a parliamentary 
institution if we fail in achieving these social 
objectives there is ro power on earth which can 
save our democratic institution . . . 

SHRI BHUPESH GUPTA : Tell your Raja   
Bhanu   Prakash   Singh. 

SHRI M. M. DHARIA : He is to» small a 
man for me to go into controversy. So I am not 
prepared to recognise Mr. Bhanu   Prakash    
Singh. 

SHRI BHUPESH GUPTA : You control 
him. 

SHRr M. M. DHARIA : We shall control 
him. So, Mr. Vice-Chairman Sir, in a 
democratic form of institution if we cannot 
achieve this social objective, if we cannot do 
away with this sort of injustice, whether soical 
or economic we cannot save democracy not 
can we maintain the decorum, the dignity and 
the h"nour of democracy. I do differ with the 
S. S. P. people when they make a demand for 
inviting the Constituent A.ssemb'y. I have no 
doubt in my mind whatsoever that article 368 
empower* both the Houses to have any s< rt 
of i'mend-ment excepting those relating to the 
States where we are supposed to have 
ratification from more than 50 per cent, of  the   
States.    Therefore,   there   is   no 
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[Shri M. M. Dharia] 
need of having a new Constituent Assembly. 
Even though I differ from that view that does 
not mean I get an authority to have this sort of 
brutal repression against our own colleagues, 
against our own processes. And it is from this 
point of view that I would like to appeal to this 
House that we shall have to concentrate all our 
energies so that we can give this social justice 
as early as possible I would like to remind and 
warn this Government (hat if ihe Government 
does not implement (he programmes 'hat are 
dear U> the people, (hi:- Government shall not 
be able to maintain peace in this country, tins 
Government shall not be able to save 
democracy in this country. We are trying to 
haggle for all (he issues including (he abolition 
of orivy purses. The Government cannot give 
to any sort of protection to democracy or the 
people if people do not behave. It is from' hat 
point of view that if people. go astray the 
responsibility lies squarely on the shoulders of 
the Government; the Government cannot 
function. Let us look at this problem from a 
constructive point of view. Let us not try to 
politically exploit the situation. It is in this 
context that I have offered my suggestions. 

Sir, I am indeed sorry when I look at Mr. 
Rajnarain and other colleagues and I hope such 
a sort of situation will not be repeated in this 
country. Thank you. 

SHRI BHUPESH GUPTA : Mr. Vice-
Chairman, we have all been deeply concerned 
about what happended near Par-liammt House 
on this 6th of April. Some of our colleagues 
were severely and brutally assaulted by the 
police, many others have been injured and one 
was done to death. Now what we are 
considering is whether this situation created by 
the police was at all warranted. K is obvious 
t'rom the apologies tendered by the 
Government and the regrets expre sed by (lie 
Prime Minister and the Home Minister that 
something was basically, fundamentally wrong 
on the part of the authorities and the police in 
dealing with this situation. Had it not been so, 
the leaders of .the Government would not have 
been obliged to s'and up in the House and 
tender public apology. Now this is not a subject 
matter of debate or discussion- We have to 
examine as to how this could happen. I have 
been here  for   18  years  now.    We  have  
seen 

many demonstrations. We have earlier seen 
many demonstrations but never did we 
witness the kind of police orgy that was let 
loose on the 6th of April near the Parliament 
House in which a number of Members of 
Parliament were injured and assaulted. L 
appears that the leader of the S.S.P., Mr. Fer-
nandes, narrowly escaped death. Therefore, 
we should all ponder over the incidents   that    
took   place. 

Sir, the demonstration was brought in order 
to voice certain demands of the working 
people. The point is not whether you agree 
with them or not. The point is wheher we have 
a light to make such demands or to voice 
demands which some people may or may not 
like. Now, the police must have made 
preparations. The police has an Intelligence 
department also and they must have got 
information as to how the demonstration 
would conduct itself. Moreover, we have been 
told by Mr. Rajnarain in this House that there 
was an agreement between the leaders of the 
demonstrators, namely, the S.S.P. leaders on 
the one hand and the magistrates on the other 
that (here was no intention to defy section 144 
or any other law and (be demonstrators 
intended to conduct the demonstration 
peaceiuily and within certain limits. What 
remains to be explained is why in such a 
situation the Government and the authorities 
launched the kind of brutal attack thai has been 
spoken about here by the previous speakers. It 
does appear (hat jl was a premeditated attack. I 
say this  thing because nothing happened on 
the spot in order to invite the kind of attack 
they launched. Surely murders were not being 
committed. The Pari anient House was not 
being raided. Vehicles were not being burnt. 
The window-panes of the various offices 
within the vicinity of Parliament were not 
being broken. How is ii that this force was 
applied in the name of dealing with what they 
called ihe law and order situation? That   a'so   
we   cannot   understand. 

The only explanation can be (hat (he Delhi 
Police had planned this attack for whatever 
the reasons, and I think the Commission 
should go into the Delhi Police, its 
ramifications, its activities and the 
antecedents of those who are iu charge of the 
police administration in Delhi. This attack 
cou'd not have taken on the spur of the 
moment and Mr. Chavan should realise ihis 
thing that an attack of this kind against so 
many 
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people including seme Members of Par 
liament and ah iost right at the gates 
of Parliament v hen Parliament was in 
ession, could n t have come about all 
of a sudden unit s some people had given 
some thought (< an atlack of this kind 
and had prepav> I it. I see a deep con- 
piracy in the police administration. 
I do not know w. iat exactly it is. It 
is for the Gove anient and the Inquiry 
Commission to mreavel it. Well, Sir, 
a suspicion cojni i io one's mind because 
there should be i >n: e people in the police 
high-up linked ip with certain other 
hady elements public life under very 
wrong and rei ocia.de influence, who 
are interested ii creating this situation 
in order even 1 > discredit the Govern 
ment. Well, I would not rule it out. 
It is quite possib e, and it is also possible 
that other res re there.    But from 
the look of it, it seems that some people 
might have con rived this as a means of 
pushing somi < f their political acts at the 
cost of tin S,>P, at the cost of Parliament, at 
the cost of the dignity of Parliament. It «s the 
kind of a thing which provocateurs 
sometimes do. These provocateurs, if a all, 
must be very highly placed in the poi ce 
administration. Mr. Chavan shou'd net be so 
sure about his men. I do n.'.intain that a 
section of the Delhi Poli e is under a very 
wrong, retrograde, react onary, influence in 
the sense that the; > reactionary elements do 
not like any hi lg which is remotely 
progressive, whi h is remotely in the correct 
direction, to happen.' And it is these people w 
o might have engineered a situation of tl. i 
kind by attacking the, SSP to find an al'bi for 
something else or to provide fo ;m alibi for 
something else to happen in this country. 
Well this political asp ct of the matter should 
not   be   ignored 

Now, I shouic like to know from Mr. 
Chavan if thet was any consultation be:ween 
him as he Home Minister and the heads of tl 
e police administration in Delhi or, foi that 
matter, the head of the Delhi Adi inistraticn, 
and I should also like to kn< v whether that 
conversation, if any, t ok place before the in-
cident. Th;s is a very material information I 
requi e. I should also like to know wheth r 
any police officials and the Home S> cretary, 
Mr. L. P. Singh, and o'hers con acted Mr. 
Chavan as the situation a cording to them, not 
according 1o us, was getting out of hand. Was 
there any ttempt to find out Mr. Chavan's 
reactio s by 'he Home Secretary or the head 
of   ae police administration, 

the DIG and other officials, as to what Mr. 
Chavan would think? In the first instance the 
demonstration took place very near the 
Parliament House. Secondly, it took place in 
the Capital of India. ThirdSy ihe leaders of one 
of the major oppwitif n parties in the country 
were leading this demonstration. In such a 
situation, was it not expected of the Home 
Secretary, Mr. L. P. Singh, who is supposed to 
have very considerable influence on the Delhi 
Police, that he should find out from Mr. 
Chavan al to how Mr. Chavan would like to 
deal with this situation? Was any political 
advice sought? These are questions which may 
be partly gone in'o by the Inquiry Commission, 
but certainly Parliament cannot defer 
discussion of these questions simply because a 
Commission has been appointed. I suspect that 
there were elements in the Home Ministry and 
in the police administration in Delhi who 
wanted these things to happen and so these 
incidents took place. Mr. Chavan should get 
correct details as to how his Ministry dealt with 
this situation before it took place. We are 
entitled to be clear about that aspect of the 
matter. I am saying this because it is very very 
important. . . 

SHRI T. V. ANANDAN : Sir,_ on a point 
of order. I find a thorough change in the 
attitude of the honourable Member who 
always used to atlack the Government. Today 
he is not attacking it but . . . 

SHRI C. D. PANDE (Uttar Pradesh) : We   
are   very   happy   about   it. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : It is a point of disorder. 

SHRI BHUPESH GUPTA : Will yon 
kindly tell my friend that Mr. L. P. Singh does 
not belong to a relief society not does he 
belong to a dancing class but that he belongs 
to the Government? I am attacking the Home 
Ministry and my attack is more concrete. Your 
attack is like jet planes which fly leaving 
behind some smoke. My attack is entirely 
different. I am making a very concrete attack 
and I am tight because it is difficult for me to 
believe that Mr. Chavan ordered this attack. 
My dear friend, sometimes I do atlack Mr. 
Chavan the Home Minister. But it is difficult 
for me to believe tha' Mr. Chavan ordered this 
attack on Messers. Madhu Limaye, Fernandes 
and others. Anyhow, if you believe that  Mr.  
Chavan did it, say so. 
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[Shri Bhupesh Gupta] But I have a different 
feeling because Mr. Chavan can do a lot of 
other things. He is capable of mischief, 
mischief actual and mischief potential. Very 
few people can beat him. But in this matter I 
am not prepared easily to accept, in the 
absence of information, that Mr. Chavan 
would be so senseless or would be without 
common-sense as to order such a thing- 
Therefore, I am not saying anything personal. 
But constructively he is certainly responsible 
for what his police has done or what bis 
Secretary has done and he is answerable to 
Parliament. But do not try to confuse the 
issues. Therefore, I would not like to say 
anything personal. The trouble is sometimes 
we go out of the head of the Minister and the 
policemen go after our heads. But we do not 
like to lose our heads. We want to save our 
heads. . . 

SHRr NIREN GHOSH : Is the Delhi Police   
reactionary   or   progressive? 

SHRI BHUPESH GUPTA : That you ask 
Mr. Ranadive and he will explain it. . . 

SHRI NIREN GHOSH : You are saying so. 

SHRI   BHUPESH   GUPTA    : It   is 
for you to ask Mr. Ranadive to explain to you. 
I am not concerned with that and I do not 
know. I thought the interruption would be 
slighlty more intelligent than it was. Here 
whether Mr. Chavan is progressive or 
reactionary Is not the issue at all. The issue is 
whether Mr.   Chavan    had   ordered this 
tiling. . . 

SHRI NIREN GHOSH : You are laying so. 

SHRI BHUPESH GUPTA : I am not saying 
that. I am going just a little more beyond that. 
It is not the issue at all. The issue is whether 
Mr. Chavan had ordered such a thing. And if 
he had not ordered it, the other thing is whether 
he was consulted in such matters when the 
situation was developing. This is for him to 
explain. After that I shall eome to my 
judgment. Anyhow we have tabled the same 
amendment. I do not know whether the 
amendment is revisiouary or revolutionary 
because we   share   the   same   amendment. 

SHRI NIREN GHOSH : According to  him   
you   are  finding   progressiveness 

in the Government. That is a development for 
Mr. Bhupesh Gupta. Let us note   the   
development. 

SHRI BHUPESH GUPTA : My friend 
knows that the test of the pudding is in the 
eating. 

SHRI NIREN GHOSH : Exactly, your 
words you are eating.    That is the test. 

SHRI BHUPESH GUPTA : Do not provoke 
me to say things. Anyway it enlivens the 
debate. Now I find from Mr. Chavan's 
clarification that action has been taken only 
against two policemen. I am not at all satisfied 
with that. It is only against one Police Officer 
and another magistrate. Surely there must be 
some log book, some document to show who 
were the officers who were detailed for this 
work and who were in command of the Police 
Force. All of them, without exception, unless 
one can prove that he was not responsible, even 
constructively, should be suspended. If there 
were 10 officers, all the ten should be put under 
immediate suspension, because we do not 
know which one was responsible and to what 
extent, but collectively they all were 
responsible. All of them should be put under 
suspension. Surely he knows the policemen 
who assaulted. The names must be there with 
the Police authorities as to who were the bosses 
there. Action should be taken against them 
because it should be made known to the police 
officers and men that foi such action they are 
liable to immediate action and premptory 
action is called for and the Government has 
been in default in not taking premptory action. 
What about the I.G. or the Head of the Police? 
Was he called upon to explain his behaviour or 
conduct? What explanation has he given, Mr. 
Chavan should explain. Prima facie the 
gentlemen needs to be suspended to say the 
least. Nothing of the kind haj been done. There 
is an attempt to cover up the police and that 
attempt sometimes is made not only by the 
reactionaries like Mr. Chavan but also in 
progressive circles. That we have seen no. only 
by the reformists but also by the 
revolutionaries. The protection of the police 
has become an art and profession in   the  
current    politics   of to-day. 

SHRI   NIREN   GHOSH   : That    we 
have seen. 

SHRI   BHUPESH   GUPTA    :  I   am 
not    mentioning   you.    My   friend    has not     
become    a     Police    Minister   but 
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I have no dou rt that if he becomes ever 
one,   it   will   ! e   a   horror. 

SHRI NIRIN GHOSH : You make me  
one  and   ind   out   the  horrors. 

THE VIC 3-OHAIRMAN (SHRI 
AKBAR ALI KHAN) : This is not the     
occasion     for       Party       quarrels. 

SHRI BHUPESH GUPTA : I would like 
to say my friend, Niren Ghosh, as a Minister 
bi . Minister in charge of Prospecting. 

I: terruptions) 

SHRI NIRI ST GHOSH : Everybody 
says that Mr. Gupta is a Minister for 
Proxies   in   th(   Parliament.    .    . 

[Interruption!:) 

SHRI BHUI ESH GUPTA : According to 
him. Do not digress. That is his trouble 
because af er all in such a situation perhaps 
is it leccssary for him but forget about 1 ni. 
What was the need for interruption whether 
Mr. Chavan is   a   progress)  e   or   
reactionary? 

SHRI NIR EN GHOSH : You said 
certain reactiol ary Police officers. You 
were   giving   ;     ihesis   (o   us. 

SHRI BHU 'ESH GUPTA : I need not 
learn my lolitical lessons from my friend. 
These are childish questions but 
parliamentary democracy provides for 
childish   quest  >n,. 

SHRI NIP EN GHOSH : These are 
«hildish interruptions? Only a servitor «f 
bourgeois v ould say so. 

SHRI BHUPESH GUPTA : When we are 
discuss ng a practical question, vtc are not 
dis us mg about the bourgeois philosophy. 1 
fe can do that but later on. Now I s y that 
these are matters for Mr. Chav; a to enquire 
and tell us. I charge that i was a premediated 
attack by the Police, w th or without the 
knowledge of Mr. Chavan but I have no 
information thattheyplann ditalongwith Mr. 
Chavan. I want to kn' w the role of the 
Home Ministry .and as I said, some 
officials, according to try information, are 
very olosely conne< ed directly, despite the 
Delhi Admini ration, with the Home 
Ministry and everybody in the Police knows 
that thi Efome Secretary has very great 
influenc< over the Delhi Police. I am not 
talking of his influence in other spheres but 
he s a very relevant factor in tke   Home   
Ministry. 

Before I sit down, I would only say one or 
<wo things. Something should be dene about it 
because demonstrations before the Parliament 
wilt take place and if demonstration do not take 
place before tho Parliament, there is little point 
in having this, show here. People are entitled to 
come here, demonstrate and submit their peti-
tions and raised their demands because these 
are the people who returned us to Parliament 
and naturally it is our duty to see that they are 
not hindered in this respect. Now therefore the 
Government should consider this question of 
demonstration before Parliament and the 
restrics tions should be removed and condition-
should be created so that peaceful demons, 
trations, naturally in a proper manner, can take 
place and the Police does not behave in the 
manner in which it has behaved. 

I should also like the Home Minister to give 
standing directions to the police officers that 
the leaders of the various political parties and 
others also but more especially the leaders, 
because they are a' present force in the society, 
have to be respected in such matters. It would 
be useless to say that the policemen did not 
know Shri Rajnarain. Who does not know Mr. 
Rajnarain? Surely they know Mr. Rajnarain. 
His photographs appear. He moves about in 
Delhi. Who does not know Mr. Madhu Limaye 
whose picture has appeared in the front pages 
for good or bad many occasions? Who does 
not know Mr. George Farnandes? Every police 
officer present knew each one of them and they 
did it because they knew. They fixed their 
target, they found the men, they wanted to 
assault and then they took special care to 
assault. It was all done knowingly. Let us not 
think that they did not know such men. Now it 
is not a question of our having extra privileges 
or extra right but the fact remains that M. Ps. 
have to be respected by the administration. Our 
order of precedence should not merely mean 
that we go to the 2>arties of the Government 
and our chair is put before that of the 
Secretary. It should not be merely that. The 
M.Ps. as representatives of the people are 
certainly entitled from the officials, from the 
Police in particular, due respect. This respect is 
shown not to an individual but to an institution. 
This respect is shown not to personal ideas, or 
other things, but to the mandate of the people. 
This respect is an indispensable aspect of the 
working   of  Parliamentary   democracy. 
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[Shri  Bhupesh Gupta] 
Therefore, let us not be apologetic all the 

time when we want certain things should not 
be done in regard to Members of the 
Legislative Assemblies, Members of 
Parliament and so on. When we mention this, 
we say this in the context of the working of 
democratic institutions. So everybody knows 
it. When a big leader goes, certain 
arrangements are made even by the 
Government on its own sometimes. Here the 
Government is not showing any concern. Now 
the Delhi Administra-t;on and this 
Government will have to explain how is it that 
under their nose the policemen behaved in this 
manner instead of showing even the minimum 
respect towards 3 or 4 prominent leaders of a 
political party which is an all-India Party. 
They assaulted and attacked them and brutally 
beat them up and one of thern might have died 
even. This demands to  be explained. 

Therefore I would ask of the Government to 
discuss this matter in the appropriate quarters 
and issue mandatory directions to the police 
and other administia-tions that respect towards 
Members of Parliament and of Assemblies 
should not only mean that Secretaries should 
get up, or that the chairs, in a dinner party or a 
lunch party, for the Secretaries concerned, 
should be placed next to those of Members of 
Parliament. Now, this crisy must end. They 
have no respect—the Indian police. Well the 
Indian police under the Congress lias 
cultivated no respect for popular 
representatives, for democratic movements, 
for leaders of democratic movements and, 
most of all, when it comes to the case of the 
leaders of the Left movement. I think 
therefore, Mr. Vice-Chairman, that this matter 
should be gone into very seriously, 
instructions should be worked out, and those 
police officials, who show disrespect to the 
leaders and other representatives of 
democratic movements, they should be 
summarily dismissed from the service. Once 
again I respcat; much more drastic action Is 
called for in the case of Delhi police admi-
nistration. It is the cesspool of corruption. It is 
manned by people who are soleless, anti-
democratic, treacherous. It is headed by men 
who have no sense of values, and are 
connected with some people in the Home 
Department—I do not know in pursuit of 
wha1' kind of conspiracy and other things. 
This Delhi police administration, which has 
shown its utter incompetence   in dealing with 
the crimes 

in the city of Delhi, Old and New this 
administration should be completely over-
hauled. And with regard to other demands my 
friend, Mr. Rajnarain, has made, I extend my 
support that the whole thing should be gone 
into by the Government and the demands 
should be met. Mr. Vice-Chairman, let it not be 
said that the police can come and launch such 
an offensive in front of Parliament and attack 
Members of Parliament and others when they 
came for a demonstration, and Parliament did 
not sai-its dignity and interests and provide for, 
what is more important, the most effective and 
drastic action. Mr. Chavan's bona fides and the 
bona fides of this Government will be tested not 
by a profusion of sentiments and regret, but by 
the concrete actions that are taken in order to 
bridle the police force, in order to orientate it, if 
possible, to some extent and in order to teach it 
that the days are gone when they could with 
impunity commit such barbarous crimes before 
Parliament and elsewhere against mass 
movements and 'he leaders of mass movements. 
That is what they are called upon to do. 
LTnless that is done and done to the 
satisfaction of this House and the other House 
in concrete terms and concrete actions, in 
necessary policy changes, in necessary 
disciplinary and other penal actions against the 
police men and the magistracy responsible, we 
shall not accept the bona fides of this 
Government, and the Government shall stand 
condemned in the eyes of the nation and before 
the bar of public opinion and its police force as 
an inert, incompetent, cruel and politically an 
absolutely unacceptable force in the country. 

THE VICE-CHAIRMAN (SHRI AKBAR    
ALI    KHAN)     : The Home 
Minister. 

THE    MINISTER    OF    HOME   AF-
FAIRS     (SHRI    Y.    B.    CHAVAN) Mr.   
Vice-Chairman, Sir, I am very glad indeed that 
you have given me this opportunity. 

SHRI MULKA GOVINDA REDDY : It 
means, Mr. Vice-Chairman, that the other 
Members, who have submitted their names to 
participate in this debate, are not going to be 
allowed.     Is it so? 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : After hearing the Home 
Minister, if the House wants to continue .   .   . 
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SHRI MULK \ GOVINDA REDDY : No, 
I think it s better that the Home Minister 
replies alter other Members of the other 
grou.js have participated in the debate. 

SHRI K. CHANDRASEKHARAN 
(Kerala) : At least the parties that have not 
yet participated  in  the debate. 

. THE VICi:-CHAIRMAN (SHRl AKBAR 
ALI KHAN) : Yes, but the Home Ministei 
has got an assignment in Lok Sabha ftcr 
three quarters of an hour from no\ .   That is 
why  .   .   . 

SHRr Y. B. 1 1HAVAN : I will explain. 
Sir, I have ask' I for your permission and I 
would like to ask for the permission of the 
House to a low me to speak now because 
there is g ing to be taken up in the other 
House a 1 lonstitution (Amendment) Bill for 
a deba e and a decision thereon immediately 
aftar 6 o'clock, and I think you will permi 
me, because I will have to go and part jipate 
in that debate and voting. Therefi e I am 
seeking this adjustment. After lu;t, 
immediately I will come back hen and, if 
necessary, I will reply, or my a lkague, Mr. 
Shukla, who will be here dir ing my absence 
from here, will reply. (Inter up'ions) The 
right of reply this times goes t- the Leader of 
the Opposition. 

SHRI    BHUPESH    GUPTA    :    But 
you have the r *lu of interruption always and   
you   can   make   your   interruption- 

SHRI Y. B. CHAVAN : Not the right of 
interruption , but of intervention. I do not 
excerci e the right of interruption. 

SHRI M. S. KAUL (Nominated) : It is  
the privi ege  of the  Opposition. 

SHRI Y. 1 . CHAVAN : Now, Sir, I do 
not want 1 > participate in this debate in a 
spirit of 1 plying to each and every point that 
is ra sed. That is not my attitude in this de >a' 
e, and I do not want to take any p£ icular 
position about the facts, about wl at 
happeneed during that particular peri d when 
there was a clash between the de loustrators 
and the police. I will give ceri uri facts where 
I was personally concern xi, because these 
are facts which I know ind which, I think, I 
will have to stand b . But before that I would 
like to give cert in background. The whole 
thing arose 01 >>f the promulgation of the 
order und< r Section 144. This one fact is 
there. And, Sir, there is a long history of this 
order under  144. 

SHRI    M.    N.    KAUL    : Very long 
history. 

SHRI Y. B. CHAVAN : Very long history. I 
may be taking a litlie time over this matter, but 
I think it is much better that one know-, the 
whole back ground of the practice of promulgal 
ion of this order. The history goes back to i960, 
when there was a demonstration round about 
Parl:ament House. In i960 demonstration round 
about Lok Sabha. There were some six 
demonstrations near the gurudwara at 
Rakabganj, or some such thing. And there the 
police were required to use gas. It was so near 
Parliament House that the tear gas ultimately 
infiltrated into the house itself. And the 
Members of Parliament felt very angry about it. 
There was a Calling Attention Notice about this 
matter, and the House wanted certain 
conditions created so that the House could work 
in a peaceful condition. At that time, Sir, this is 
what the Speaker observed which I am quoting. 
Of course I am quoting from a note that I have 
got; I have not got the book self but these are 
the words. He says "I am interested in seeing 
that the Parliament House is safeguarded. 
Therefore, what I may say is that, hereafter, 
whatever may be the nature of the 
demonstrations, they ought not to be allowed to 
come within a furlong round about Parliament 
House." And this observation was 
communicated to the Home Ministry wi'h the 
instruction that they should give further 
instructions to the Delhi authorities to 
implement this instruction of the Speaker. And, 
Sir, from thereon, from i960 onwards, when the 
Session of the House is about to start, the Lok 
Sabha Secretariat—and I think the Rajya Sabha 
Secretariat also—communicate the date of 
commencement of their parliamentary work to 
the local authorities so that they can promulgate 
this order under Section 144. And this whole 
thing continued up to 1965 or 1966. But at that 
time the practice was that the local authorities 
were permitted to use their discretion and they 
used to allow certain demonstrations to come 
up to a certain point. Though the order was 
there, they used to use their discretion to allow 
some processions to come up to a certain point. 
Then there was the infamous incident or 
notorious incident of 1966 on the 7th of   
November. 

SHRI PITAMBER DAS (Uttar Pradesh) : 
And it took the toll of the then home minister. 
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I What happened on the 7th November is 
now history; I do not to go into it. Later on 
after 7th November it was my duty to take 
another view about this matter of 144 and the 
only thing that I added to the practice that 
was already going on was not to vise 
discretion in allowing demonstrations to 
come near Parliament. The practice of 
section 144 was already there. 

[MR. DEPUTY CHAIRMAN in the Chair.] 

The pratice was to promulgate 144 a couple 
of days before Parliament activity started. 
The only thing I modified 1 * I added v.-1. 
the decision that under no circumstances any 
demonstration should be allowed to come 
near Parliament which normally was allowed 
in the discretion of the   local   authorities. 

SHRI S. N. MISHRA : Was it there 
throughout the year or only a few days 
before the commencement of Parliament ? 

SHRI Y. B. CHAVAN : A couple of days 
before; normally, that is the practice. That 
was the practice. I am just spying that the 
necessity of having section 144 arose out of 
the . •  . 

 

SHRI Y. B. CHAVAN : I will come to 
that; I know you have mentioned that. I am 
giving the facts; I am not trying to convince 
anybody. I am merely giving the facts from 
my side. You are free to draw your own 
conclusions; you can pass your own 
judgement on this matter. I am giving merely 
the facts. So my point is thai the need and the 
practice of promulgating section 144 arose 
not out of the sweet will of the Home 
Minister or out of the sweet will of the 
district authorities but it arose from the need 
to allow an efficient and peaceful functioning 
of the greatest froum of the country, namely 
Parliament.   That   is   one   tb,»ng 

Now up to 1966 there were occasions when 
demonstrations before the Parliament House 
were organised by political parties but I must 
say that after the experience of 1966 many 
political parties gave me co-operation in 
adjusting in this matter. Whenever there were 
such occasions they came to me and I brought 
about some sort of talks between them and the 
district authorities. I personally used to eke 
interest in this matter to see that the right of 
political parties to have peaceful de-
monstrations is allowed within reasonable 
limits and at the same lime to see that ihtl 
notification ol section 144 is ab-o enforced 
very  carefully.     This was going on. 

Now one incident to which reference wa8 
made by the Leader of the Opposition, 
Mishraji, was that some demonstration came 
near Parliament House to which we went . At 
that time Parliament was not  in  session. 

SHRI S. N. MISHRA : It was two days  
before, 

SHRI PITAMBER DAS : He is referring   
to   which demonstration? 

SHRI Y. B. CHAVAN : Please listen to me. 
Why do you want to ask questions now? It was 
a fact that some demonstration came near 
Parliament and we went to meet that 
demonstration. We went to meet them and talk 
to them. We went to that place and the police 
had allowed the demonstrators to come there 
because there was no 144 on that day; it was to 
start from the next morning. These are the 
facts; I am not just saying something. 

SHRI S. N. MISHRA : That wai within two 
days of commencement of the  session. 

SHRI Y. B. CHAVAN : I am telling you it 
started the next day. It was announ-ed before; 
it was not announced afterwards. These are all 
on record. I am not just saying anything. 
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SHRI Y. B. ( HA VAN : Immediately after 
the Pariiame t -ession ends the order under 
section 144 is revoked. It is only meant for the 
ses? on of Paliament. These are the facts and 
this is the practice all along. It is not nly for 
this one session or that session. Now, Sir, I 
know at that time certain in :idcnts took place 
in which one of m jolleagues, an hon. Member 
of the oth-r House, Mrs. Tarkesh-wari Sinha, 
was in TO ved in some unfortunate incident for 
vhich we all were very sorry. I immedi tely 
telephoned to her and expressed regi ts 
because it happened... 

 

SHRI Y. B. CHAVAN : I do not think so. If 
the suggestion is that the Prime Minister ap ri. 
ved of it I say nothing can be faither fi mi the 
reality in this matter because I mow she also 
felt very sad   about   that    >ai ticular   matter. 

Now whenever Parliament has been in 
session it has bi ;n my constant worry as to 
what happ< as to these demonstrations and I 
would ke to tell hon. Members in this case it 
was nc t the first demonstration that took pla- 
e. Only the day before a very big demon> 
ration and a procession by one of the 1-ading 
political parties whose members ai s sitting 
here took place and I do not think hat party is 
very friendly to Government >r the 
Government is friendly to any pa tirular party. 
It went off peacefully. Wherever it is peaceful 
there is no diffici Ity. About this particular 
demoustrat on will tell the hon. House how my 
personal conduct came in this matter. ] Tr 
Fernandes, a very leading member oi the party 
and a member of the other House is also a 
friend of mine-Though we do r >t belong to the 
same party and we d not subscribe to the same 
ideologies n w. we had participated in the 
struggle f r many years and we are close 
friends.   I respect him; I respect 

all the Members. Possibly they may not respect 
me but I do respect them. That is a different 
matter. He wrote to me. I do not remember 
exactly the date but I think maybe a week before 
the demonstration asking me to ask the 
authorities to give him permission to bring a 
demonstration to the Pailiament House. He also 
said that people were coming from outside Delhi 
and so the authorities may be asked to give 
certain facilities for them. I wrote back to him 
saying that I understood his point but this 
permission could not be given. But about 
facilities for p -( pie who are coming fiom 
outside Delhi I said I will ask the Delhi 
authorities to get in touch with him, and I did 
talk to the Delhi authorities. Beyond that what 
could you do about it? And I-thought that things 
must be going on quite all right. Then a night 
before the demonstration—I do not rember the 
exact lime of the night, but it must be between 9 
and 10 P.M. Mr. Fernandes telephoned to me. I 
was at my residence. And he said : Look here, 
we met this afternoon and we have decided to 
hold a peaceful demonstration. That was also 
what he had originally said. He said : we have 
decided not to break 144 and we would like to 
hold a peaceful demonstration but I have got one 
request to make. We want to cross that road 
which is under 144. You see, this Patel Chowk is 
in that part which is under 144 notification. He 
said they wanted to cross it. I had told the 
authorities that it they were peaceful we need not 
take a technical view. He told me that night : " 
We have decided not to break 144 but it is our 
intention not merely to cross that road but to 
have a meeting there in the Patel Chowk." I 
argued with him in a friendly manner and I told 
him : "For God's sake do not insist on holding 
this meeting because even though your 
intentions are good, these are matters which 
ultimately move from one thing to another and 
create complications. So please don't do it-I 
would not like you to have a meeting . there 
because something unprecedented or unwanted 
might start happening" and unfortunately that 
seems to have } appened. I said; "I cannot agree 
to this but if there if anything else which is to be 
done you get in touch with the Deputy 
Commissioner because he is the person who is 
dealing with the local situation." I also told Mr. 
Fernandes that I wiil ask the Deputy 
Commissioner to get in touch with "him if there 
are any other points. I did telephone the Deputy 
Commissioner "This is what Mr. Fernandes is 
saying that he wants to have a meeting there.   
Better 
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[Shri Y. B. Chavan] meet and persuade him 
not to have it." This is wha't I had told him aad 
that is all. That night I could not do anything 
more. Th': next morning I was very worried. I 
do not know why.   I was really worried. 
I wanted to know what was the next deve 
lopment, but I had some other seminar 
to attend in the morning. I wanted 
to kn>w what transpired between Mr. 
Femandes and the Deputy Commissioner 
that night. So, I Wanted to meet him 
immediately. I got back from the seminar, 
which was starting at some time about 
ten o'clock. I remember I came back at 
11.30 or so to my Parliament office and 
theie the Deputy Commissioner had 
come to tell me what was happening and 
what was arranged. He told me that 
he went that night to Mr. Femandes 
after I telephoned him, he had discussed 
with him and he had tried to convince 
him that it war not right to have a meeting 
there. He said "I cannot permit you 
to have a meeting." Then, again, the 
next morning when he met me at about 
II .30 hours, he told mc that he had tele- 
ph >n ;d Mr. Femandes again not to have 
any meeting. The Deputy Commissioner 
told h'm : "I cannot give permission for 
the p iblic meeting." Then I asked him : 
"You have told them that, but suppose 
they hold the meeting. What are you going 
to d>?" He said : ''As long as they are 
h >ld ng their m ;eting peacefully we will 
not d sturb it. We do not want to create 
conditions Whereby things might be pro 
voked into someLhug undesirable, un- 
p.-ec 'dented." I said, it is all right. At the 
same time, his mam intention was not 
to allow this procession to come through 
Parliament Street and to Parliament 
Hm-.e. This was the one thing that he 
had to do under any circumstances, be 
cause that was the intention of section 
144. Even though his permission was not 
there for holding a meeting in Patel Chowk, 
he had decided not to disturb that meeting 
but his main intention was to see that the 
procession and the participants in the 
dem mstration did not follow Parliament 
Street and ultimately come to Parliament 
House. Sir, this is what had happened. 
I do not want to go into the details as 
to what happened next, what went wrong 
where one went wrong, which officer 
did   whit. 

SHRI NIREN GHOSH : You okayed it. 
You instructed them when they held a meeting 
peacefully in Patel Chowk. .. 

SHRI Y. B. CHAVAN : I had not 
instructed.    That is what he told me. 

SHRI NIREN GHOSH : You did not  leave   
any   instructions   for   him? 

SHRI Y. B. CHAVAN : No. There was no 
question of giving any instruction I wanted to 
keep in touch with What was happening. 
Ultimately he was the person to decide the 
matter, but as it was apolitical matter I was 
trying to keep myself informed  about it. 

SHRI NIREN GHOSH : As the Home 
Minister in such matters having the 
jurisdiction did you not try to tackle the 
matter?    That is the point. 

SHRI Y. B. CHAVAN : The p -ir:t is, Mr. 
Niren Ghosh, if you will not get angry, your 
concept of the Working of the Home Ministry 
is different from my concept of the   Working   
of the   Home   Ministry. 

 
I had seme work in Parliament. From twelve 
onwards I was in the House. At lunch hour I 
went home for lunch- There I heard that 
someth ng had gone completely wrong and 
lathi-charge or cane-charge, whatever it was, 
had taken place and the use of tear gas had 
been made. Some people had been injured. 
Sir, I left my home immediately and rushed to 
Pailiament House.     When  I  reached here. . . 

SHRI   BHUPESH   GUPTA    :   Who 
informed    you ? 
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aversion. Unfortunately for you and for-
tunately for him, on these two days he was on 
leave, not only on leave but he was in hospital 
for some operation. What can    I    do? 

SHRI   BHUPESH   GUPTA   :   I am 
not suggesting    .     .    . (Intertuplions). 

SHRI    AWADHESHWAR    PRASAD 
SINHA (Bihar) : I saw him in the nursing 
home. 

SHRI Y. B. CHAVAN : In these matters it 
is the cfficer concerned who is mainly 
responsible, that is, the Deputy Commissioner 
of Delhi. He is not supposed to take 
instructions from the Home Minister or from 
the Home Scrcetary. This is the way the Home 
Minister function* in a parliamentary 
democracy, Mr. Niren   Ghosh. 

SHRI NIREN GHOSH : They did not 
instruct or say any thing? 

SHRI Y.-B." CHAVAN : This is about as 
far as the facts are concerned. Naturally I also 
consider this matter to be of grave concern 
because whatever be the reason, Members of 
Parliament were injured and there is nothing 
that I can justify. I personally consider it a 
matter of grave concern and this must be 
objectively mercilessly examined. I do not 
want any other consideration to be taken into 
account. When I returned after seeing the 
Members, the House was sitting. Naturally 
there was excitement. Naturally the House 
was very angry and there was nothing wrong 
about the House getting angry. On our way 
we thought of a judicial enquiry. On our way 
the Prime Minister mentioned that we would 
have to hold a judicial enquiry. I said certainly 
we must have a judicial enquiry. Some 
Members asked why did not the Home 
Minister announced it and why did the Prime  
Minister announce it. 

SHRI C. D. PANDE : Yes. Were you   
consulted ? 

SHRI Y. B. CHAVAN : Yes, I was 
consulted, and I would like to say at my cost. 
When I found that the House wai very angry I 
wanted to get up and say something about it, 
but the House was so angry and justifiably 
angry that they d'd not want me to speak and 
when ihe House did not want me to speak, I 
thought it wise for me not to speak. So, I sat 
down. When the opportunity came and when 
the  Prime  Minister  got an  opportunity 
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MR. DEPUTY CHAIRMAN : Mr. Niren 
Ghosh. 

SHRI NIREN iHOSH : Mr. Deputy 
Chairman, after; protracted fight we have 
succeeded i having the matter discussed in the 
form of a motion and also in an amen .ment 
being submitted to the motion. lei tainly we 
had some purpose in it. I jo say that the amend-
ment that I have moved, though it does not go 
the who/< way as I would have liked it, still it 
implicitly condemns the Government and the 
police action. It is not explicit but i is implicit 
in the amendment that has b en moved. Let it 
be understood clear! : We would have liked if 
we had i lade the thing explicit 

Now I would 1 ke to tell you and the House 
that Mr. Chavan has just said that he differs fr. 
m me on the question of the manner of ic 
Home Minister functioning- I do not 1 io v 
where the difference exists because it is a 
revelation to me. Because this demonstration 
was planned, and Shri Rajnar. in raised it on 
the floor of the House, nati ally the Minister 
would be seized of the nutter. The Ministry 
must leave some instruction to the Deputy 
Commissioner or tie police authorities as to 
how to tack S it. Mr. Chavan says he gets 
himself ii formed but he did not leave any 
instruc ions. That is the gap. That is the posit 
>n which is inexplicable to me. Any pc son 
holding this portfolio, knowing t at the police 
might do something unto\ ari—he said that he 
was seized with ; premonition that something 
untoward i tight happen, and such thing 
worried hin ir his mind—a Minister holding 
this port! >li > should leave certain instructions 
as to ov  to tackle the demonstration and in \\ la 
way. I think if he had not done so, t is a failure 
on his part. I do not know whether Mr. 
Bhupesh Gupta will agree with me, but I do 
hold that this police^- an oppressive machine. 

This police machine either at the "Centre or in 
the States is an oppressor of the people and        
protector  of the  vested  interests. That is its 
generaL character.   It.has been built up by the 
British and its character has not changed under 
the Congress regime. It is an instrument, an 
engine of oppression.    That being so, whether 
Mr,   Bhupesh   Gupta agrees with me or not I 
do not   know,   but  since  a   comparison  has 
been asked for I. will say that during the 13 
months of the United Front regime we did not 
ask the police to side with the oppressed  or the  
oppressor.     The  police used   to side  always  
with  the  oppressor. What we did was we 
asked them to remain neutral and let the 
oppressed people have their say with the 
oppressors in a legitimate,  peaceful and  
democratic  manner 

AN   HON.   MEMBER    :   Why don't you  
abolish  the  police? 

SHRI NIREN GHOSH : If we had our way, 
we would have scrapped this police and 
installed a new police, dedicated to the people, 
each and every one of them. We would have 
done that. But the Constitution does not allow 
that. So we restrained the police so that it does 
not suppress the people. I take this debate to be 
a warning to the police, a warning to the -
Central Government, a warning to the State 
Governments and the State Police also that 
Parliament condemns their behaviour that they 
go to the extent of suppressing the legitimate 
rights of the people and tl e legitimate rights 
and dignity and privileges of the Members of 
Parliament and the Legislature. It is precisely 
that thing which is intended to be done by this 
amendment. In my State also I should say just 
now what the police is doing. They have killed 
a person and hanged that person from a tree 
and oppressed the entire village so that nobody 
would dare come forward to give evidence that 
they have murdered him. Now, the police is 
aiding and abetting certain goondas to set fire 
in the colliery area; they raid them, they arrest 
thousands without any provocation. All those 
thing are going on. Generally, normally, that is 
the function of that department. That is why 
Parliament wants to be seized of this 
amendment; at least our House wants to pass 
strictures, pass its words of condemnation that 
the police is appearing in the role of an 
oppressor. Now, why the Home Minister did 
not leave any word of instruction, I do not 
know.   I do feel that any Home Minister 

cause the judiciar) is a part of democracy, let 
us await the. /c diet of the judicial enquiry. 
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would tackle such things. For the enlighten-
ment of Mr. Chavan, I might say that when the 
Congress regime was there in West Bengal, the 
police or the Home Minister used to give 
specific instructions to the police how to beat 
us, how to suppress us, how to lathi-charge us. 
They would go even to the control room and, 
issue instructions how to suppress pro-essions, 
continously for twenty years. For one year wc 
have said, do not oppress the people . There is 
no Section 144 around the West Bengal 
Legislative Assembly during the UF regime. 
Hundreds and thousands of processions and 
demonstrations have come up to the gate. 
Ministers have come out and addressed them. 
Such untowards incidents have not happened 
there. Not one demonstration, I can say 
hundreds and hundreds and bigger 
demonstrations than the SSP demonstration 
staged here demonstrations by 20,000 or 
30,000 or 40,000 people were there. They went 
up to the gates of the Assembly. They were 
allowed. Section 144 was withdrawn. So, I do 
say that there was no necessity to impose 
Section 144 here around the precincts of 
Parliament. Any demonstration can come to 
the precincts of Parliament. That should be the 
practice. That is the normal demons-cratic 
right. But the Congress regime prohibited it. In 
the UF regime we allowed peaceful 
demonstrations. I do not know whether under 
the President's rule there is no Legislative 
Assembly—we will be able to hold 
demonstrations in the Dalhousie Square. 
Before the Writer's Building Itself, 
demonstrations by one lakh and fifty thousand 
people have been there, and these things have 
not happened. Heavens have not   fallen. 

So, generally that  is the character  of the police.    
The character of the police has not changed.     It 
has been nurtured by the Congress regime.  And 
Mr. Chavan to be honest to himself since he 
belongs to that party—ought to own up that the 
police  never  acted  for  the  people,   but they   
oppressed   and   suppressed  and   exploited 
them.   For the (\o per cent of the people   they   
have   never   acted   during the twenty years.   
They have acted against the opposition;    they 
have acted agaisnt the  workers;      they   have  
acted   against the kisans, have shot them, 
arrested  them manhandled them, ill-treated 
them.   That has  been  the general  character.     
That is why  I was interrupting Mr. Bhupesh 
Gupta who was giving a new thesis that the 
police is O. K. ,   there is something progressive    
and    something  reactionary. 

Generally, it is reactionery. One fellow might 
be good. Generally, the officer corps are 
reactionary. It has been trained and nurtured 
for the purpose of suppressing the people. 
Such being the fact, these things cannot go by 
default. Now, it happened in such a manner 
that the entire attention of Parliament has been 
focussed on it. And I do say that this 
amendment does condemn indirectly the 
Government as well as the police. The officers 
of the police are responsible. It is not explicit, 
but it is implicitly saying that and that should 
take it in that sprit. 

Now, Sir, what has happened to Mr. 
Rajnarain cannot be undone. I only want to 
say that such things might happen to  us  in  
future    also... 

SHRI MULKA GOVINDA REDDY : That  
will  be a  solution. 

SHRI   NIREN   GHOSH : ... if  this 
landlord-bourgeois Government   continued 
If this ruling class, these oppressors and 
their   representatives   in   the   Government 
continue  and  if this  machinery  is  kept 
intact—'it    is an anti-people   machinery 
such things will go on.    It has gone on 
uninterrupted  for  22  years.     It  will  go 
on.     We know.     We have taken  lathis 
from the police.    And certainly, even as 
MPs they can arrest us under the PD Act. 
Within six years,   I did spend three years 
in jail under that Act during my last term. 
No  Parliamentary  immunity,  nothing  of 
that sort.    So, I take it for granted that 
unless Parliament  and  the people assert 
themselves,    no  halt    would be   cried   to 
such tilings in  furture also.     The entire 
purpose of the debate is to focus the atten 
tion of the entire country and the entire 
people to this and to condemn the Govern 
ment, to condemn the police force, and 
that   Parliament—  at  least   the  majority 
here—does  not   wish   to   allow   this thing 
under    whatever    circumstances. The 

majority in Parliament feels that way that the 
police should not be allowed to do so, to run 
riot among the people, to go against all 
privileges of MPs. It is only in that sprit that 
we agreed to this compromise amendment. 
And we did succeed in compelling ^nd 
persuading the Chairman to allow this and in 
compelling the Treasui-y Benches to withdraw 
their objection so that the entire thing can be 
debated in the firm of a motion, so that the 
House can record its verdict in whatever form 
it wishes to. In the Lok Sabha, somehow or the 
other, it was defeated. It was an adjournment  
motion   and   had   it  been   carried 
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out, it would ha s ieen a censure of the 
Government- I he Rajya Sabha we cannot do 
that; .>c cannot say that even if we pass a 
motioa 'if censure the Government will fall. r 
it morally it comes to that. But in th Rajya 
Sabha we have succeeded. Th: • amendment 
is there. It is an implic condemnation of the 
Government and  he violence... 

MR.    DEPUTY   CHAIRMAN    : Do 
not   intrcpret   it   n>w. 

SHRI NIREr- GHOSH : I want to make 
this point m.;e and for all, and if Parliament 
stww i m guard like this in future, certain 
restraints would be there certain obstacles 'o 
ild be put in the way of the police wl f hink 
that the people should be whipp J, should be 
shot down. What have you t mc ? It is a 
warning to the Andhra Gov mment and the 
Andhra Police who have c.vtermniated the 
Naxa-lites without gi\ n£ them any trial. In 
the name of pol ce encounter, they have 
apprehended thi n and shot them without trial. 
It is a c< idemnation against that practice 
also. 1 i I the amendment that we have 
movei:'. Let it be understood clearly. Let this 
voice go out and at least some check, som 
restriction, some control be put on them, net 
more should be done. But personally,      do 
not expect that. 

SHRI THIL? \1 VILLALAN (Tamil Nadu) 
: Mr. I ipity Chairman, today we are 
discussim about the incident that occurred on 
the 6 h \pril, 1970 in connection with the S 
vP demonstration before Parliament. At he 
outset, I express our deep sorrow over Ihe" 
incident. Much has been said about 1 le 
judicial inquiry. The matter is under ucicial 
inquiry. Therefore, there is no s ope for 
discussion. Some of our friends sa d so. But 
now we are discussing about the matter. 

I want to an. ly.e this matter in two parts. I 
want tc take two proved facts in connection 
with this incident. The first and the foremost 
jr >ved fact is this—that is, violence, bi 
itality, ruthlessness and mercilessness hav I 
been unleashed on that day against th 
demonstration before Parliament.* Th i is a 
proved fact. Nobody can deny t .a.1 fact. My 
submission would be we are against violence 
whether it is organised c urorganised. 
Whether it is by the Government or by any 
political party we an against violence, 
whether it is in the form of police force or in 
the form of demonst at ions or in the form of 
spears or sword or low and arrow in the hands 
of the dcm<' mrators. We are against 

violence as a whole whether it is by the 
Government or by any political force in this 
country. Sir, on this point the Government 
has announced a judicial enquiry. We are 
staisfied with the announcement and we are 
anxiously awaiting the result of this judicial 
enquiry regarding the incident before the 
Parliament House, regarding   police   
excesses   on   that   day. 

I want to comment on the next proved 
fact. The next proved fact is this, Sir On that 
day Members of Parliament were attacked 
and were assaulted. They received injuries. 
They reciyed head injuries     also. 

SHRI B. T. KEMPARAJ (Mysore) : 
Grievous     injuries. 

SHRI THILLAI VILLALAN : The 
injured Members of Parliament are not only 
Members of this House but also the 
representatives of the people. They come to 
Parliament to execute their duties as a 
Member of Parliament and also as the 
representatives of the people. As per the 
rights conferred by parliamentary democracy 
on a Member of Parliament, he must 
excercise his duty in this House as a 
representative of the people. If a Member is 
prevented from discharging his dutv, as a 
Member it involves privilage, Sir. 

So far as the second part of the question is   
concerned,   a  judicial   enquiry   Would not 
be enough.   We must go further.   This matter 
should  go to the Committee on Privileges    
also    became   four    Members of Parliament  
were  prevented  from   discharging their duty 
as Members of Parliament.    They were 
assaulted at the gate of the Parliament House 
itself.    I will be very brief in my remarks .   
Regarding the first  proved fact, a judicial    
enquiry    is enough. Regarding  the second 
proved fact thi.i    matter should  go  to   the   
Committee on   Privileges.   With  these   
words   I conclude. 
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6 P. M. 

SHRl N. C GORAY (Maharashtra) : Mr. 
Deputy Chairman, I would have liked to 
speak on an occasion which was happier than 
this. But unfortunately, the first time that I am 
rising to speak in this House [ lave to speak 
about an incident which w.is atrocious in its 
nature. I have been listening to the debate in 
this House siai i \ esterday and I am really 
sorry to find i ta instead of the Government 
Bench > accepting the position that the House 
sin aid express its regret and its anger, a g eat 
deal of evasive tactics were resorted to and 
that it was only after a lot of p assure brought 
by the Opposition that th Treasury Benches 
agreed to a motion  f this kind. I would have 
been happy * he Chairman also had on his 
own as I le guardian of the dignity of the 
House, e pr ;.<sed himself in unequivocal 
terms an I had condemned the police 
atrocities. But hat also did not take place. I 
think we a e caught in a dilemma or a 
contradict >n which is inherent in the Rules of 
proa lure o! this House. , It seems that the Ruli 
ao not provide for an adjournment m tion or a 
censure motion. But in view of tvhat has 
happened, I think, if it is necessary, the Rules 
of Procedure ought to be    mtnded so that this 
House 

will get an opportunity to express it self even 
if it wanted to condemn tlie Government and 
to ensure the Government be. cause such  
occasions  are  likely  to  arise. 

Having said that,    I would like to say 
something  on  the   subject   under  discus, 
sion.    The story as was narrated by Mr. 
Rajnarain has many lessons for all of us, I  
would  have liked the Home  Minister to be 
present on this occasion. I would have liked him 
to speak, he had listened to the 1  points that 
were made by all the   speakers. But  
unfortunately  he  has  some   business in the 
other House.    And I do not know how far it 
will be really conducive to arriving at any 
conclusion when he has already spoken.     But 
having listened  to him,   I must say that he did 
not go to the basic problem at all.   As is usual 
with him,  he was frank and very considerate.    
He was very spot. But I wanted the Home 
Minister to take up the real issue.   What is the 
real i issue?    The real issue is that the police j  
in this country behaves as it likes.   It does so 
not only where the Congress is in power, I  but 
in other places also.   I think that the behaviour 
of the Delhi Police    and what ! it has done 
should serve as a warning to all the parties, not 
only to the Congress Party which is in power, 
but to the Congress  Party  which  is in   
opposition   and the other left parties and also to 
parties like the Jan Sangh.   the    Swatantra, etc. 
"because you will find nowadays that it is not 
only the Congress Party which  is in power.     
In  Orissa, for instance, it is the Swatantra Party 
which is in  power; in Gujarat it is the Congress  
(Organisation Party which is in power; in   West 
Benga] there was   a   United   Front   
Government in   which   fourteen   parties   
participated. But what is their record?     I  am  
really worried about the police in India because 
whenever it finds that it has to deal with the 
Opposition, it does not behave according to any 
norms. If the police has indulged in one type of 
excesses in Delhi, you will find  the  other  type  
of excesses in  West Bengal where in spite of 
the fact that the people  asked  for  police  
protection,  they did not give it.  The police in 
West Bengal refused  to give  protection  to the 
people. Here  Mr.  Rajnarain  was  beaten,     
Mr. George Fernandes was beaten, Mr. Madhu 
Limaye was beaten.     In spite of the fact that 
Mr.   Rajnarain appealed to the police that there 
was no occasion for such atrocities,   ihe police 
went ahead beating the people   right and left.    
I do not see any difference between the action 
of the police here and the action of the police in 
West Bengal in spite of the fact that some 
people of a family were  being murdered, some 
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assaulted, in spite of the fact that they 
appealed to the police to come to their 
rescue and protect them, the  police  did  not  
go  there. 

So you will find that in India we have not  
been  successful in  imparting  in   the police 
any sense of duty.  What is the duty of the  
police towards  the citizens? How should the 
police behave towards the citizens? In 
thiscannection I wouldlike to cite the 
instance of France two years ago. There was 
a colossal upsurge against the Gaullist 
Government.      Students   participated   in it, 
workers participated in it, middle class 
people participated in it. And they destroyed   
so   many  things,  attacked   buildings, and i 
t appeared as i f the whole of France was on 
the brink of a  revolution.     But please look 
at their record and you will find   that   hardly   
anybody   lost  his  life. The police tried   to 
be as   non-violent    as possible  because    
they   knew   that   they were dealing with the 
free citizens  of a free country.    But   here in 
India in spite of twentyfive years  of 
independence   the police behaves as if it 
were an enemy of the people and the people 
were its enemy. This  is  irrespective  of the  
fact  whether it is the Congress Party  which 
is ruling or the other parties which are in 
power. 

Here some Members ask for the resigna" 
tion of Mr. Chavan. I have no special 
affection for Mr. Chavan. But I would like 
to remind the House that when there was a 
communal holocaust in Gujarat, did all of us 
ask for the resignation of of Mr. Hitendra 
Desai? No. we did not. It was a hundred 
times more terrible than what happned on 
the streets of Delhi. There in Gujai'u I 
people were butchered, massacred. 
Hundreds of houses were gutted. But we did 
not ask for the resignation of Mr. Hitenba 
Deasi. Only some parties asked for it, but 
the others did not. So it depends to which 
party you belong. If the party in power 
happens to be your opponent, immediately 
you ask for its resignation . But if it happens 
to be on your side, you say, "It is all right". 
That encourages the police. I would like to 
draw the attention of the House to this fact 
that if we are really so anxious about the 
preservation of the democratic values, then, 
all of us, whether we belong to the 
Swatantra Party or to the Congress or to the 
CP(M) or .o the CP(I), we must be genuine 
in our faith in democracy. If we want to use 
democracy only as an instrument of seizing 
total power in our own hands, than the 
police are not foolish 

as not to understand the game and they know   
that   one   Partv   could   be   played against 
the other.   The Police will behave only if 
they knew that so far as the  democratic 
traditions  of our country are concerned, so 
far as-the honour and prestige of the average 
citizen is concerned, every Party, right from 
the Rightist to the Leftist Party, is united on 
this one issue thai whatever   happens,   the    
Police    cannot degrade  the  citizen.      
Unless  we   create that sort of atmosphere 
and that sort of atmosphere   and that sort of 
assurance, all this type of talk of condemning 
will surely assume its  political   overtones. 
Just    now my friend   here, Niren Babu, told 
us that so long the police were on the side of 
the oppressors and after they came to powei 
in West Bengal , they told the police not to 
take sides, to remain neutral. What has 
happened?   Has he the courge to say that 
everywhere it is those who were oppressed 
before, who are now the masters  of the 
s i t ua t i on?     I put it to him that in Welt 
Bengal i t is not the people who were oppres-
sed and dispossessed who are on the  (op but 
it is the   goonda element which is on the top.    
Now he  may have fallen foul with    Mr.    
Ajoy    Mukherjee but he was their  Chief 
Minister   and   Ajoy  Babu   is on record as 
having said   : "1 am ruling over the destinies 
of the    most   barbarous Slate in   the  
country". 

Here is then, a lesson for all of us. I want 
that the dignity of the Houses of Parliament 
should be maintained. I want that people like 
Shri Rajnarain. Mr. Madhu Limaye and Mr. 
George Feniandes who are the accepted 
leaders of the people, of the down-trodden 
freedom fighters should be able to move 
about in this country with full dignity but the 
police does not spare even them. I am not 
saying that M. Ps. should have special 
privileges but I want special privileges for 
them 'n a sense because when the common 
people see that even M. Ps. could be 
assaulted, what sort of morale would they 
have? The Police will think that they can do 
anything and nobody can question them and 
the common man will think that nobody can 
protect them from the wrath of the police. 
Both ways the morale will be lost and 
therefore. I would say that if the Home 
Minister had gone deeper into this question 
and had not only stopped with expression of 
and sympathy, if lie had said: "I am going to 
tackle this question as to why in India the 
police is behaving like that" mid if he had 
asked for the cooperation of the Left or Right 
Parties and the entire House to tackle this 
question.     I t h i c k  it  would 
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have been muc >etter, because this it the 
most imp. cm question in India to-day. The 
ch rges were levelled by no less a person t 
an Mr. Bhupesh Gupta that apart;cular mn at 
the top—he named him, Mr. L.. P. Singh—
must have been at the bottom o this. It is, 
Sir, a grave charge. I hope it i« not true but 
if it is true, it means I ia the entire 
democratic edifice is aboul tc crumble not 
because the different po tical parties have 
wished it to crumble bi because of the 
machination-; of the poli e. They can bring 
about the downfall o t ie entire 
parliamentary system. Here ll danger lies 
and therefore before concluding my speech, 
I will only make an appe, p the Home 
Minister and also to the other Members that 
we are passing thrc ig'i very dangerous 
times. There will" be ti ns oas. there are 
tensions, there will be c (oflicts. The 
question is while we are resolving these 
tensions. while we are re plying these 
conflicts, are we going to a In re to the 
democratic principles, whet ei we belong to 
the Party in power or to be Opposition or 
whether we are going o do whatever Ave 
like, only critic'se tin Party in power and 
claim all the privilcg s because we happen 
to be in the Opp si ton. I think this sort of 
outlook or j lii y will not help us and only 
an all-Indi picture, a democratic way of life 
and an explicit and unshakeable faith in the 
pa lii.mentary institution, that alone can 
save he situation. Thai alone will be able to 
>ring our influence to bear on the police nd 
also on the military. A few days bad you 
may be remembering, an ex-G.naral pok( in 
terms of having a military ru e in India. He 
was cri'icised in th Parliament but do you 
know that is I ot the only man who is 
speaking in the e terms? There are hundreds 
of peopli outside who say that in India 
democra< r will not succeed because the; * 
i* no safe!; of life, there is no guarantee of 
oui freedo i and therefore they say in their 
own \ ay that mstead of having this sort of 
dei ocracy, which is not good at all, which 
is io» in a posititon to deliver the goods, let 
u; have a military rule. We must try to 
nderstand what is agitating the minds of I ie 
people. Therefore on this occasion I \ ill say 
if the Home Minister comes bacjc in he 
House and if he really takes up ''lis is ie that 
the police in India, whether they belong to 
the Central Government or the State 
Government, are not behaving as th police 
should in a democratic country and we have 
to slove it, all of us bav< to slove this 
problem ancl that is the cen ral problem that 
has been highlighted b\ the atrocious 
incidents that happened on  t ie 6th of April. 

SHRI CHITTA BASU (West Bengal) : At 
the outset allow me tc associate myself with 
the expression of resentment and 
condemnation against the manner in which the 
peaceful demonstration organised by the SSP 
on 6th April last was sought to be suppressed. I 
have listened to the description of the events 
vividly given by our hon. colleague Shri 
Rajnarian. I have also listened patiently to the 
bunch of facts given by the Home Minister, 
Shri Y. B. Chavan. You would easily 
understand that the facts which the Home 
Minister chose to give to the House, have not 
certainly met certain charges levelled against 
the Government in this House itself. You 
might remember that charges have been 
levelled in the House that the whole action of 
the police was all pre-meditated. It was not 
merely a certain action of a certain Police Con-
stable because the course of events would 
unerringly prove that there was no reason for 
which the police on the spont should get 
provoked. This suspicion has been raised in my 
mind as to what necessitated or warranted such 
a violent attack upon the demonstrators. It has 
become a normal practice with the police 
officials on the spot as fat" as I know because I 
had the opportunity and privilege to lead many 
a demonstration ol this nature. I had the 
opportunity and privilege sometime:, of being 
beaten up by the po'ice. I had the opportunity 
and privilege also of being jailed by the police 
but all the while I have seen one thing even 
under the Congress regime in Wet Bengal. 
Now, when the police want to take certain 
action against a crowd, they come out and tell 
us that the crowd or the assembly is illegal. 
And if the crowd docs not dispearse within a 
certain period of time, then the police-go into 
action. They swing their lathis or operate in 
any way they like. But here nothing has been 
said by way of facts, which Mr. Y. B. Chavan 
claims to have said, whether there was any 
warning given by the police officials on duty 
o'n the spot for them to disperse. You have also 
noticed that there was a meeting for which 
permission Was given in a way, because it has 
been Said by Mr. Y. B. Chavan that he did say 
to the police official, to the Deputy Inspector-
General of Police in Delhi; that there should 
not be any disturbance in the meeting caused 
by police officials. But it has been said all the 
time by the S.S.P. organisers and S.S.P. 
'leaders that they were holding a peaceful 
meeting and I  there was no reason for the 
police to pounce 
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upon   them.   You   might   have   noticed that 
their identity, as Members of Parliament, was 
disclosed not by themselves but  by  the  
crowd  also.    I  read  in   the newspaper  that,  
when  Mr.  George Fer-nandes   was    be:ng    
beaten    up,    people were crying that it was 
Mr. George Fer-nandes  Who   was   being   
beaten   up   but yet the police did not restrain 
themselves. It means that the police ran 
amuck and wanted to do the thing for  which  
they had   a   premeditated  plan.    I   have   
also culled  a  piece  of information   
published in  the  'Statesman'   of the  8th  of 
April wherein  mention has been made of the 
report   of the   post-mortem   examination of 
Shri Behari  Lal, who has  become a martyr.    
Sir, in  the course of the statement made by 
the hon. the Home Minister, it has been 
merely said that Shri Behari died because of 
blunt force.    But I think he has very 
conveniently sought to conceal one thing, 
namely, that he had received head injuries and 
out of those head injuries caused by  blunt 
force he had  to meet   his   tragic   death.    
Sir,   normally, the duty of the police would 
have been to  scare   away   the   crowd.    But  
here  it has not been the objective of the police 
to scare away the crowd'    Had the objective 
been  to scare  away tht     crowd, there was no 
necessity to injure a    man on   his   head.    
There   was   no   necessity of dealing with the 
crowd in that violent manner.    They cojld 
have taken to other methods also which  we 
have withnessed many a fine before in Delhi 
with a crowd of   that    nature.    Therefore,    
Sir,    even after listening  to  the  facts given  
by  the hon. the Home Minister, the very 
important charge levelled in this House by the 
Leader   of the   Opposition,   and   levelled by   
many   other   hon.   Members,   stands, 
namely,   that   this   was   a   premeditated 
plan, that the entire thing was well thought of 
and that the object was to emasculate the   
opposition,    emasculate    the   parties who 
want to demonstrate people's demands. Sir,  
although we  are  in  this Parliament, we do 
not believe that a change in the policy of the 
Government can be brought about merely by 
making intelligent speeches or  by moving 
certain  amendments here or  by  taking  to  
any methods by  which wisdom may dawn  on  
those who  adorn the Treasury Benches.    Sir    
even in the domocratic  set-up   under   which   
we   are Working  the  necessity  is  there for  
democratic  mass action.   Although  we speak 
here, although we raise our voice of protest 
here, there is the necessity of launching a    
democratic   mass   movement    outside 

this Chamber. And if that is not allowed, then 
the very fundamentals of democracy are 
being attacked- Sir, permit, me to say that it 
is not Mr. Behari Lal who has been sought to 
be murdered; it has been the democracy 
which has been sought to be murdered 
because, by murdering Shri Behari Lal, this 
Delhi police administration, with the 
connivance of the Government here at the 
Centre, wanted to murder our democratic set-
up, wanted to strike a very deadly blow 
against our democracy itself. It is not a 
question that Mr. Madhu Limaye or Mr. 
George Fernandes, or my honourable 
colleague, Mr Rajnarain here, has been 
attacked and injured. It is the entire 
parliamentary democratic system which has 
been attacked and trampled upon. It is not an 
individual Member, Mr. Rajnarain, who has 
been attacked and injured and who is here in 
this injured state; we all here are injured 
because democracy has been injured. It is not 
Mr. Behari Lal who has been murdered; they 
have sought to murder democracy itself. Not 
only that. It is also a very bad example, 
because people would shudder to think that, if 
honourable Members of Parliament are 
treated in this shabby manner, worse may 
befall the ordinary men living in the villages 
and organising and launching movements, 
and sometimes organising and launching 
movements against the very ruthless police 
officials. Now here the movement was 
launched against the policies of the 
Government, for a reversal of the policies of 
the Government on the basis of a charater of 
demands placed or sought to be placed by the 
Samyukta Socialist Party. So many instances 
are there, examples are there, in different 
parts of the country, where people are 
required to build up movements, against the 
oppressive police officials also. Now what 
will happen to them? If the people have gol 
some legitima'e or genuine grievances against 
some local oppressive police officials and 
they lead a demonstration to the police station 
and want to meet   tl e   officer-in-charge 

[THE      VICE-CHAIRMAN      (SHRI     
AKBAR      ALI 

KHAN)    in    the    Chaiv] 

of the police station for redress, then it seems 
that the police officials there will also take to 
the method of violence and deal with that 
peaceful demonstration as violently as police 
have done here just near Parliament House. 
So where is the security for those people? By 
that the entire democratic movement is  being  
sought   to  be   emasculated   and 
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mutilated. Si , i.'you are really interested, if this 
Parlian Kit, if this House is really interested not 
> I reat this House as merely a talking shop ar,d 
if you also really want to bring aboi a radical 
change in the social and pc it cal life of the 
country, there is the ' ital role to be played by 
the democrat c mass movement. And if that 
demo raiic movement is to be emasculated, 
nutilatcd and annihilated in the mann> ' it has 
been done here, there is no uture for the 
democratic mass moveme it in the country. 
Therefore it is not h( particular persons alone 
who have be' n attacked but, as I have sought to 
say, t i s an attack on democracy itself. Now m 
iiug back again to the charge levelk I against 
the Government, since there ia:i been a 
premeditated plan, as has 'een alleged by the 
Leader of the Opp si-ion and certain other hon. 
Membei I, that point has not yet been met. A id 
unless that point is met, and met to t e 
satisfaction of the House, unless that is met to 
the satisfaction of the hon. Met bers of the 
House, I think Government lands guilty and it 
cannot extricate itsel from that charge levelled 
against it. I,. his connection it is also to be 
borne i.i mind that, unless the Government tak s 
certain positive measures in the matter >f 
changing the very bureaucratic attitu1 .e of the 
police personnel, particularly f those who are 
high up, this kind of t ing is likely to occur in 
the near future , si . Sir, if you leave this law 
and ordei question only to the wooden-headed 
burea swats, or only in the hands of the trigge -
happy police officials, democracy's su rial is 
doomed. Therefore there should >e a new 
approach to this problem, a i sw approach to the 
democratic mass m vcment and a new approach 
to the polio administration itself. But nothing in 
tl it direction was referred to while the he i. the 
Home Minister was speaking. Tl er 'fore, Sir, it 
is also the duty of the Government to see that it 
is not the -xpression of platitudinous sentiments 
tr it is going to mollify our feeling but l ta 
Government should take action in coi arete 
terms so that the attitude of the ' ureaucrats and 
the attitude of the erstwh le, or of even today, 
trigger-happy fwlice personnel is changed. And 
for that Go\ TTimcnt should be squarely held 
responis lie, particularly in this matter. I tfink 
Government should bear these   things   in   
mind. 

SHRI     \ fCE-CHAIRMAN      (SHRI 
AKBAR    Al I    KHAN)    : Thank   you. 
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SHRI S. N. MISHRA : Mr. Vice-Chairman, 
we are coming to the end of the debate and I 
must say that I am very much satisfied with the 
debate that has taken place in this House on this 
important subject, but I am sony that I am not in 
a polisition to say tl e same thing so far as the 
reply of the Government is concerned. When I 
say that I do not say that by way of at y petty-
minded reaction to the reply given by tl e Gove 
n-ment. I do it on a certain concrete basis on 
which we have set out to discuss this important 
subject. At the same time, I would say that this 
House is not as in effective or helpless as some 
hon. Members on the other side had imagined it 
to be and more particularly my hon. friend, Mr. 
Triloki Singh, who had so imagined it to be 
yesterday. This House is not a sleeping animal. 
This animal snarls on occasions and that it has 
established it after one and a half day's battle on 
this House, which was really a battle of 
democracy. By that battle this House has added 
a few centiments to its stature of which we are 
really proud. I must thank all sections of the 
House, with a few exceptions. No doubt 
exceptions only prove the rule. All sections of 
the House ultimately came to the decision that 
this House had the right to discuss any subject 
that it wanted to discuss. It has  come to  certain  
conclusions  on  this. 

Now, I would like to say in the very 
beginning that I agree with the amendment 
which has been proposed by my hon. friend, 
Mr. Niren Ghosh, and I think that represents 
the national consensus. It was not only 
represents the consensus of this House. It 
pepresents tl e national consensus. What does 
this consensus mean? It means that tie issues 
involved in this were not of a partisan 
character. They went far beyond the narrow 
confines of parties or their sef-intcrests. They 
affect the future of democracy itself and, 
therefore, the»e has been such a remarkable, a 
most, near unanimity;    except   for   one   
discordant   voice. 

THE   LEADER   OF   THE    HOUSE 
(SHRI   K.   K.   SHAH)    : I   think    the 
hon.     Leader    of    the   Opposition  will 
that   I   suggested   that   we  should 
go   inside  and   meet   the   Chairman. 
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SHRI PITAMBER DAS : I would ask 
Mr. Mishra   o give the devil its due. 

SHRI S. N. MISHRA : He would not 
always invite us. to go with him inside the 
corridors v> liih he would like to visit. 

THE VIC1 -CHAIRMAN (SHRI 
AKBAR ALI KHAN) : It was by mutual 
agreement. 

SHRI S. N VIISHRA : But only after one 
and i half days' hard battle in this House 
That we will always remember. In pile of 
that I think the result thas be a extremely 
satisfactory and for that I am prepared to 
give credit to the o her section of the House 
as   well. 

Now,  Sir,  si: ce  you happen   to  be  in the 
Chair,  it    roald  not  be proper for me to   
refer   t<   s >me of tl e observations that you 
had mi ie while you wei e speaking from   
your   se t.   That   would   not   be proper.    I 
nnu   assure you that I would do  nothing  th t  
would  compromise  the the dignity—if th;re 
is any office—of the office  of the  1 eader  of 
the  Opposition. I have not dor ! that and I am 
not going to   do   it   in     ature.   Whatever   I   
have sought to point out here is in the national 
interest.    In      it,    I    completely    differ 
from some of i y hon.    friends when they 
want   to   lay    he   blame   on   the   police, a   
humble   ag ncy   of the   Government. In fact, 
there v as a long and very interesting 
dissertatioj   by one of our most respected  
Memb'T     of this  House,  a new entrant, the 
Ion.  Member,  Shri Goray, on  the  functi. ns   
of the  police.    I   must say in all humi ity 
that I differ from him on this   subject.    I   
would   not   consider   an agency of the 
Government to be responsible for this.    In 
the best parliamentary tradition  I \v >uld  lay 
the blame on  the head of the G >v;rnment, 
not on the head of the  police     That  is  the  
tradition  in which I have been brought up.    I 
would not do that.    It depends upon the 
horseman whether th • horse si ould go 
trotting or  galloping.    It  depends  on   the 
player of   the   ham onium   whether   it   
should play in the i oi.:e of a cuckoo or in  the 
voice   of an   ass.    Much   would   depend on 
the playe   of the harmonium.    Much would 
depetu   on the horseman.    I would not like 
any person  to lay the blame on the   agency.    
If  we   have   the   courage to  do  that,   we   
should     lay   the  blame on the politic tl head 
of the administration. That  is wh<     *re want  
to  do.   May   I say that I c  d say, during the 
course of 

my speech, that I did not want to roundly 
criticise the police?    On many occasions the 
police act under the most trying circumstances 
and under the greatest strain. Some   of  the   
policemen   are   the   finest specimens and  they 
are the very embodiment of dedication and 
service.    About that  I have no   doubt,  but here   
what has been done does no credit to the police 
administration-    Again, I would not mention 
only the police administration.    Here whatever   
has   happened   has   happened under the 
shadow of the great institution of Parliament  
and under  the shadow  of the Central 
Secretariat.    Here when we wanted to raise 
some points, it was not meant to deepen the 
crisis in the country. The crisis is indeed 
deepening and widening in the country.    I 
would not say anything which  would  add  to 
the  depth  of the crisis.   What   we   want   to   
highlight   is if these issues are not  tackled in  
time, then the crisis is bound to be grave.    
Therefore, we had raised certain points to be 
answered   by   the   hon.   Home   Minister and I 
must say, to my great disappointment, that he 
indulged, if a  I may say so in all humility, in 
some irrelevancies. Those irrelevancies 
sometimes seemed  to please   some   hon.    
Members,    but   they cannot swerve  us from  
the  objective to which we have set ourselves.    
Therefore, I  would say  that  wher;   the hon.  
Home Minister was saying that there was neces-
sity for enforcing section  144 or for pro-
mulgating section 144, within the vicinity of  
Parliament,   was   there   any   question raised 
about that ?    Never was the question raised.    
This  is   indeed   a   necessity.    So it  was  not  
necessary  for  him   to  dilate on that point for so 
long as he did.    But the issues we had raised 
have been completely evaded by the hon. Home 
Minister. We  wanted  to  raise  these issues  to 
be answered so that the tongue of calumny might   
be  silenced   and   the   democracy might   be  
strengthened.    The  tongue   of calumny cannot  
be silenced if the hon. Home   Minister   takes   
such   an   evasive attitude as  he did.    You  will 
remember, Mr. Vice-Chairman, that we had 
asked; when no prosecutions have been 
launched, there does not seem to be any basis for 
beating the hon. Gengtlemen as has been seen by 
all of us.   Not only these hon. gentlemen but a 
vast crowd was subjected to this kind of thing, 
hundreds of persons, men,    women    and    
children,    ultimately resulting  in  the  death   of 
one  member of   the   demonstration.    So   we   
wanted to  know;  if prosecutions  had  not  been 
launched, there was absolutely no charge against 
them and even then these people were heavily  
belaboured and  one death 
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had been caused; we have to be answerable to 
the people and Government lias to be 
answerable to the people of this country. But 
there is no answer coming from the 
Government   side.   Then   we   had   also 
asked why these persons were not arrested 
instead   of  being  so  mercilessly   beaten. 
They could have been easily arrested and 
taken   to   any   place   so   that   the  crowd 
could   have   been   controlled. Why   were 
these  persons   not  arrested?   There   has 
been   no   answer   from   the   other   side. 
That is the question which is being widely 
asked by the public in general.    Thirdly, we 
had also wanted to know what this 
Government had done after the sad  In-
draprastha   affair.    The   Home   Minister is 
on  record as having said  that during the   
Indraprastha   affair   the   police   had used    
force   indiscriminately   and    there was no 
justification for it.    That is what he said.    It 
was the conclusion  both of the  official  
Committee and  of the  non-official 
Committee which consisted of two important 
persons, Shri Purushottam Das Tricum   Das   
and   Shri   Sarju    Prasad. But  what did the 
Government do after that?    The other day I 
had accused the Government   of   feudal   
lassitude.   After all   we   pay   them    we   
maintain   them we give them respect as they 
have to function    even   after   such   sad   
experiences as  we  had   in   the   Indraprastha   
affair. What  are  we  going   to  tell  the  
people in   regard   to  how   this   Government  
has been   trying  to  control situations  which 
are    arising ? 

Then Mr. Vice-Chairman, the hon* Home 
Minister has made the position worse by 
saying that he did not leave any instruction 
with the police when the police told him "we 
are going to take this step". The hon. Home 
Minister maintained a sphinx-like silence. 
Probably he thought that that was the cle-
verest thing that he had done on that 
occasion. My hon. friend, Mr. Niren Ghosh, 
asked him this pointed question: "Did you 
react to that? Did you give any instructions to 
them"? If he did not give any instructions, he 
was guilty of grave dereliction of duty. He 
should have been in personal control of the 
situation sitting in the operation room as it 
were, but he did not do that. We also had the 
temerity to ask this question: Don'i you know 
that people are talking about the involvement 
of the political element in the whole episode? 
I said I would not make that charge very 
lightly and it would be rather cruel of me to 
me   to   make   that   charge   very   lightly. 

But we pointed out certain circumstances in 
which it became somewhat natural, I would 
not say irresistible but somewhat natural, to 
raise certain doubt, and the doubt was caused 
particularly because of the fact that the entire 
leadership of a party which happens to be the 
serverest critic of the Government and also 
unfortunately of the Prime Minister— I said 
that it is distasteful to me that personal 
criticism should be made against any person 
and more so against one with whom we had 
worked. I would like to submit to you that 
although we have separated, the bonds of 
fraternity have not snapped, and  that I must 
say. 

SHRI ARJUN ARORA (Uttar Pradesh): 
That we are seeing everyday in the House. 
Every word tnat the Leader of the Oppo-
sition    utters   displays   that. 

SHRI S. N.  MISRA   : These bounds of   
friendship    have    not    snapped.    He would 
not find us indulging in any criticism   which   
mignt   be   called  heartless ciiticism   or   
cruel   or   irresponsible   criticism.    I  have  
not  done   that.   But   at the same time I must 
make it clear that so far as badgering is 
concerned in   the interests of democracy and 
the objectives we have set before ourselves in 
the Indian National   Congress,   we   are   not   
going to   be   sparing   in   our   criticism.    
About that let there be no doubt.    I was telling 
you   of   the   political   involvement.    We are 
as much interested in the reputation of the 
Government being clean and spotless,   as   
clean   and   spotless   as   possible, as 
anybody-   We will resist if there are undue   
attack1:   on   the   Government   on its 
reputation-    After all the Government happens   
to   be   the   Government   of  the country.    At   
the   same   time   we   shall see to it that the 
Government also takes care   to   safeguard   its   
own   honour   and reputation.    Here was an  
ideal  opportunity afforded.    The Government 
put itself in   the   dock.   That   is   what   the   
great Prime  Minister  who happened  to  be  at 
that   time   the   Railway   Minister   did; he 
gave that example before the country only to 
be lost to the   members of   the Treasury 
Benches.   After all the Railway Minister   was   
not   responsible • for   the construction  of the  
bridge  which   led  to the   railway   accident.    
Wonderful   arguments are  being heard from  
many hon-Members who want to be soft and 
sweet to   the   Home   Minister.   At   that   
time he was not a Construction engineer who 
had   the   responsibility   for   that   bridge and 
yet when there was a railway accident, he 
resigned.    Here  was  that great 
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Railway Mb sttr who ultimately came to be 
the Pr TK Minister very naturally and 
justifiabl- en tne basis of his merit and 
sacrifice. He showed that example, and yet 
we ae sycophantic enough today to say that is 
something else which is responsibh snd that 
too even after the    Indrapr  alia    affair. 

The Home Minister said that he was 
prepared to give his head. When I was 
demandi g his head, it was in the figurative 
sei se of the term. In fact, Sir, your fa< s 
more pleasing. I can demand your head for 
being preserved. When I was demanding his 
head, that is the parlia tie itary language that 
one demands the h :ad of the Government. 
One does no riean it literally, but the Home 
Minist i said that he would have given   his   
h< ad   with   a   smile. 

SHRI PIT VMBER DAS : The difficulty is 
yo vanted the head of the Government, th:: 
Prime Minister is the Head of th< 
Government and not the Home   Mini; er. 

SHRI K. C. SHAH : My head is my cap, 
anc if he takes my cap, I will be   very    ha 
ppy. 

SHRIMATI YASHODA REDDY : I do 
not w; it him to say that his cap adorns    his    
head. 

SHRI S. N. MISHRA : The hon Home 
Mintf er said—I would keep the House so 
leng as it is interested in this; let it be quit 
clear; I have got the sense of the HOUM a! 
so—only one point. The hon. Home li lister 
said that he was prepared to five his head 
with a smile. We want hii i o give some 
sacrific with a smile. Ev m that would satisfy 
us, only some iaorific.\ Otherwise words 
which are m :rely verbal and only rhetorical   
have     o   practical   purpose. 

Only on< word. I must say that ultimately 
tl is matter has been remitted to the care if a 
distinguished Judge of a High Cour , and as I 
said in the beginning w£ ha e all faith and 
confidence in him. I mist say that whatever 
his findings, so ar as I am concerned they are 
absolute because after all we are bound I ) 
err, but here are certain things which we 
wanted by way of duty to point out so that 
you would find even now that wr have done 
or said nothing which is pi judicial to the 
administration of justi- !   n this matter.    
And then 

7 P. i>. 
it has been revealed during the course of the 
discussion—which again, Mr. Vice-Chairman, 
cannot be lost sight of and that point has not 
been met by the hon. Home Minister—that 
although the main organisers of the 
demonstration had given a clear understanding 
to the police authorities and even probably to 
the Home Minister, that they did not intend 
breaking Section 144 which was in operation, 
even then, something had happened. And 
there was an apprehension that there might be 
troubles. This point also which has been veiy 
much highlighted by some of the hon. 
Members has not been answered properly or 
adequately   by   the   hon.   Home   Minister. 

And then when we expressed yesterday our 
condolence and our sense of sorrow for Shri 
Bihari Lal, we did not have enough 
opportunity to do that. But I must say that we 
also expressed our sorrow for—proper 
tttention and cate not having been paid to most 
of the injured persons and we are still assailed 
by doubts as to their whereabouts, where these 
persons happen to be, some of them who are 
still ui traced. On that point also, our 
apprehensions and fears have remained where 
they were, and I hope that the Government 
will try its best to find out these persons who 
still seem to be missing. 

With these words, I would like the House to 
support the amendment moved by my hon. 
friend, Shri Niren Ghosh, unanimously 
although I do see that many would have liked 
it to be in a different form. But even then I 
should consider it as a great progress 
legistered by the House. In spite of the ideas 
and conceptions of certain hon. Members 
about the nature and function of the House, the 
authority of this House had been established 
through the motion which, Sir, you were 
pleased to ask me to move, notice of wnich I 
had given yesterday and to which an 
amendment has been moved by my hon. 
friend, Shri Niren Ghosh. 

Thank   you    very   much. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : The question is. 

"That   at   the   end   of  the   motion, the   
following   be   added,   namelv — 

"and having considered the same, this 
House views with grave concern the   
happenings   of   April   6,    1970, 
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in connection with the S.S.l;, de-
monstration in and around Patel Ghowk   
in   New   Delhi." 

The   motion    was    adopted. 

SHRI     VICE-CHAIRMAN      (SHRI 
AKBAR ALI KHAN) : The question is : 

"That the statement made by the Home 
Minister in the Rajya Sabha on April 27, 
1970, be taken into consi-deiation, and 
having considered the same, this House 
views with grave concern the happenings of 
April 6, 1970, in connection with the S.S.P. 
demonstration in and around Patel Chowk   
in   New   Delhi." 

The   motion    was    adopted. 

THE VICE-CHAIRMAN (SHRI AKBAR  
 KHAN) : I think the motion, 

as amended, has been unanimously adopted. I 
must congratulate the House for its unanimous 
decisi6n because that shows that in difficult 
circumstances also we could work together. 

The House stands adjourned till 11.00 A.M. 
tomorrow. 

The House then adjourned at five 
minutes past seven of the clock: till 
eleven of the clock on Wednesday, 
the 29th April,    1970. 

GIPN—S7—22 R.S.(ND)/70—30-11-70—570. 


